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LOK SABHA

Monday, December 2, 1991/ Agrahayana
11, 1913 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chaifl
[English]

MR. SPEAKER: The camerais going to
be focussed on those who are going to ask
the questions and on those who are going to
reply to the questions.

SHRI RAM NAIK: Sir, we should con-
gratulate Shri Sharad Dighe for commenc-
ing the first question today.

MR. SPEAKER: Shri Sharad Dighe.
ORAL ANSWERS _TO QUESTIONS
Soviet Aided Power Projects

*142  SHRISHARAD DIGHE:
SHRI PRITHVIRAJ D.

CHAVAN:

Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be
' pleased to state:

(a) the details of Soviet aided power
projects pending at present;

(b) whether tate of these projects has
become uncertain following the develop-
ments in the Soviet Union which have dis-
rupted industrial production in that country;
and

(c) if so, the steps proposed to be taken
to complete these projects? A

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAI): (a) to (c). At present Indo-
Soviet Cooperationinthe power sectorcovers
twelve projects which are either being exe-
cuted or are to be executed with Soviet
technical and financial assistance. Discus-
sions with the Soviets have revealed that
USSR stands by all its commitmentsto India.
Consequently, on disruption in execution of
energy projects in India is anticipated.

‘SHRI SHARAD DIGHE: Mr. Speaker,
Sir, the hon. Minister has not given any
details. Therefore, part a) of my question is
this: which are these 12 projects which are
either being executed or to be executed with
the Soviettechnical and financial assistance,
atwhatstagethey are? He hasalso saidthat -
discussions havebeen heldwiththe U.S.S.R.
Now, when were those discussions held,
with whom have you held those discus-
sions? Part-b) of my question is :there is a
group known as Indo-Soviet Working Group
on Power, that is what | read fromthe Annual
Report of Department of Power 1990-91.
Now, the 13th meeting of that indo-Soviet
Working Group on Power was held in Moscow
from 18-25 September, 1990 and all these
projects were reviewed. A would like 1o know

whether there was sting thereafter
for reviewing of these projects and what had
transpired in those méetings?

SHRI KALP NATH RAIL: Mr.
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Sir, as the hon. Member has asked, these
are the 12 projects:

1. Vindhyachal Super
Thermal Power Project;

2. Vindhyachal Stage-|
Transmission Line;

3. Kahalgaon Super Thermal
Power Project;

4. Tehri Hydro Power
Complex;

5. Vindhyachal Super
Thermal Power Project;

6. Vindhyachal Stage-li
Transmission Line;

7. Maithon Thermal Power
Project;

8. Kayamkulam Thermal
Power Project;

9. Mangalore Thermal Power
Project;

10. Kol Dam Hydro Electric
Project;

11. Bakreshwar Thermal
Power Project; and

12. Dulhasti-Kishanpur-
Srinagar Transmission
Line.

Sir, the Extornal Affairs Minister, Shri
Madhavsinh Solanki had gone to USSR
recently. He had discussions with the Presi-
dent, Mr. Gorbachov and Mr. Boris Yeltsin.
They have made commitment that whatever
the projects are signed with India, Russia
stands by its commitment and they will fulfil
it.

~ - SHRI SHARAD DIGHE: Now, Sir, the
Minister has said generally that there has
been an assurance by Mr. Gorbachov and
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Mr. Boris Yeltsin. |would like to put a pointed
question that why the Soviet Union has not
renewed its five-year protocol guiding the
rupee-rouble trade since last year when
massive loans worth over Rs.6,000 crores
for various projects to be implemented dur-
ing the Eighth Plan are involved. For ex-
ample, compared to other bilateral assis-
tance, Soviet assistance for the power sec-
tor was on soft conditions at the rate of 2.5
percent. The Soviet Union committed aloan
of 219 million roubles to the 840 MW Kahal-
gaon Thermal Project. Similarly, Soviets
have also committed nearly 360 million
roubles for the 1,260 MW Vindhyachal-I
Project. There is another massive loan
worth Rs. 1,426 crore...(Interruptions).

MR. SPEAKER: You should not give
ithe Information, you should ask the ques-
tion.

SHRI SHARAD DIGHE: So, such high
loans are involved, as far as power sector is
concerned and elsewhere also, and these
are soft loans at 2.5 per cent. So, as the
protocol of the rupee-rouble trade has not
since been renewed and since in various
meetings the government authorities and
the Soviet officials have indicated the possi-
bility of changing overto hard currency, have
they said anything aboutthis and what willbe
the effect of this as far as the rupee-rouble
trade is concerned, if hard currency is in-
sisted.

SHRI KALP NATH RAI: Mr. Speaker,
Sir, the Foreign Minister and the Soviet
President and all others concerned had a
discussion from 16th November to 20th
November and in that discussion they made
the commitment and they also requested the
ForeignMinister that Indian delegation should
come to Moscow and sign the protocol.
Whateverformalities are tobefulfilied, those
will be fulfilled when the Indian delegation
goes to Moscow.

SHRI PRITHVIRAJ D. CHAVAN: Mr.
Speaker, Sir, in spite of the optimism by the
hon. Power Minister, we all know that the
Soviet Union is going through a deep finan-
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cial crisis and there is a tremendous amount
of hard currency problem. The Soviet Union
has definitely indicated that they will not
. continue these projects on rupee terms and
the whole rupee-roubie protocol is under
review. Now, there are about Rs. 10,000
crores worth of loans on soft terms involved
and they involve a capacity of something like
5,900 MW. Does the Government of India
have a contingent plan or an alternative plan
if the Soviet Union refuses to continue the
rupee trade and honour soft term condi-
tions?

SHRI KALP NATH RAI: Mr. Speaker,
Sir, whatever information | have got with me,
| can give it to the hon. Member. The
Ambassador of Russia has just met me and
| asked him particularly as to what is the
commitment of his country. He told me that
his Government is committed to fulfil the
commitment made by them to India.

SHRI HARIKISHORE SINGH: Thereis
no Russian Ambassador here; there is the
Ambassador of the Soviet Union.

MR. SPEAKER: Thisis disallowed. You
need notreply to his question. Yes, Mr. Hari
Kishore Singh. You have the opportunity
now. | am allowing you to put a supplemen-
tary now.

[Translation]

SHRI HARI KISHORE SINGH: Mr
Speaker, Sir, | wanted to say that the Soviet
Ambassador to India is there.....

[English]

MR. SPEAKER: No, that is out of ques-
tion. You come to the point please.

[Translation]

SHRI HARI KISHORE SI'NGH: Mr.
Speaker, Sir, my question is whether the
hon. Minister is aware of the fact that the
Soviet Union is financial position has dete-
riorated to such an extent that it is not even
in a position to give this month's salary to its
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employees. If the hon. Minister is aware of
the developments taking place in that coun-
try, which is being widely covered by the
media, then it is necessary that he holds
talks about these projects, with the various
republics of the Soviet Union. Has he taken
up this matter with them? If so, when did he
do it and what has been the outcome of the
talks with them? | have gone through the
newspapers, when our Minister of External
Affairs paid a visit to that country. Mr.
Speaker, Sir, | am raising this matter here,
becausemany projects inmy Stateof Bihar....

[English]

.

MR. SPEAKER: Thisis disallowed. This
is out of the question. Mr. Minister, you need
not reply.

[ Translation)

Have you taken up this matter with the
various republics?

SHRI KALP NATH RAI: Mr. Speaker,
Sir, | cannot comment on the news reports
that the hon. Member has come across,
through newspapers and radio, but | can
certainly part with the information that | have
with me about the talks held between India
and Russia. Here, | would like to say only
this much that:

Hum Kare kya, dariya agar labrez
maikhana mein hai

Hum tho utni jaante hain, Jitni paimane
mein hai.

[English]

SHRI SOMNATH CHATTERJEE: Mr.
Speaker, Sir, | am sure the hon. Minister
appreciatesthegreat importance of our power
projects being implemented accordingtothe
schedule, because the future of this country
is involved so far asthe industrial production
and agricultural production are concerned.
Sofar as the Bakrgshwar project - one of the
twelve projeats - Is concemed, the agree-
ment with U.S.S.R. was entered into in
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February, 1990. They were to supply three
turbines on turn-key basis. They were to
prepare the detailed project report and give
-it to us. Since March, 1991 there is no
communication whatsoever in spite of re-
peated approaches being made by the
Govemnment of West Bengal - and | under-
stand by the Government of India also - for
the last nine months. The agency which was
implementing this project in Soviet Russia,
namely T.P.E. -which is the powerorganisa-
tion there - seems to have been dissolved
because no reply is being given. The two
officers who are there, seem to have van-
ished, or at least they are not in the position
any longer. Therefore, is the hon. Minister
aware of this development and is the hon.
Minister taking any steps to find out - unit-
wise - as to what is the position and particu-
larly what is the position with regard to
Bakreshwar? The second part of my ques-
tion is that will the hon. Minister give the
Government’s reaction to the request of the
Govemment of West Bengal to delink this
projectfrom Sovietassistance because none
is available now and to include it in the
Overseas Economic Cooperation Fund
(O.E.C.F.) of Japan for which the request
has been made in July, 19917 | would like to
know the Government's responsae to that.

SHRI KALP NATH RAL: All the projects
except Bakreshwar thermal power project
are in the Central Sector and are being
executed by Central Sector power corpora-
tions. Bakreshwar project is being executed
by the West Bengal Power Development
Corporation and is in the State sector. Shri
Jyoti Basu, Chief Minister of West Bengal
has written a letter 1o the Government of
India that this project of Bakreshwar should
not be tied up with Russia and this should
now be tied up with the Japanese Q.E.C.F.
That letter is under consideration ...(Inter-
ruptions )

SHRISOMNATH CHATTERJEE: Three
Ritters were written. (interruptions )

SHRI KALP NATH RAl: We have re-
ceived that letter and it is under considera-
tion of the Govemment of india. We are
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thinking to change the funding resource as
requested by ShriJyoti Basu. Chief Minister.

SHRISOMNATH CHATTERJEE : Very
good.

[Translation)
Setting up of Jharkhand State
B
SHRI SIMON MARANDL:

SHRI GOVINDA CHANDRA
MUNDA:

*143

Will the Minister of HOME AFFAIRS be

‘pleased to state:

(a) whether there is any demand to set
up Jharkhand State by including the tribal
areas of Bihar, Orissa and West Bengal for
the speedy development of the tribal areas

and speedy implementation of several proj-
ects of these areas;

(b) if so, the details of the action taken
thereon;

(c) the ditficutlties, if any, in this regard;

(d) the time by which the Jharkhand
State is likely to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAMLAL RAHI): (a) Yas, Sir.

(b) to (d). The Central Government had
set up a Committee for Jharkhand Matters in
August, 1989. The Committee’s report was
received in May, 1990. However, the Com-
mittee could not reach unanimity. Thereaf-
ter, a Review Committee was set up in
November, 1990 but this Commitiee also
could not make much progress in its delib-
erations. The matter is under consideration
of the Government.

[Transiation
SHRI SIMON MARANDI: Mr. Speaker,
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Sir, the hon. Minister has given an incom-
plete reply. He has mentioned that the
Central Government had set up a Commit-
tee in this regard. So far as Jharkhand is
concerned, a Commission was set up long
back and from 1954 the Government has
been setting up committees. The last com-
mittee set up in this regard, about which an
announcement was also made inthe House,
is yet to submit its report. | would like to get
the details from the Government because
the hon. Minister has given an incomplete

reply.....{Interruptions)....

MR. SPEAKER: Please come to the
question when | say come to the question
that much only goes on record.

SHRI SIMON MARANDI: He has not
replied to the third and fourth part of my
question. | had asked about the Govern-
ment's stand on the demand to form a
Jharkhand State and the time by which the
Jharkhand State is likely to be formed?

THE MINISTER OF HOME AFFAIRS
(SHRIS.B. CHAVAN): Mr. Speaker, Sir, the
earlier committee that was set up in this
regard had submitted an incomplete report.
Thereafter, a Review Committee was set up.
Further, the Bihar Government also intro-
duced a Bill in this connection in the State
Assembly andtheinitial reaction of the people
spearheading the movement for the forma-
tion of a separate Jharkhand State was that

[English]
this is a right step in the right direction.
[ Transiation)

However, they also added that they
were not prepared to accept as i did not
provida for the formation of a separate State
of Jharkhand. |have cometoknowthatthis
committee was set up after consultations
with the four concerned State Governments.
The prima facie information available with
me is that no consultations have taken place
with the four States concerned after the
constitution of the commiites. As the de-

AGRAHAYANA 11, 1913 (SAKA)

Oral Answers 10

mand covers a major part of Bihar compris-
ing 13 districts, the State Government is
presumably evolving ways and means to
solvethis problem onthe basis of the Darjee-
iing pattern and it is being inquired into. Itis
very difficult to give a definit answer to this
question without taking into confidence all
the four states involved.

SHRI SIMON MARANDI: Mr. Speakaer,
Sir, the Government saysthat the committee
set up earlier could not reach unanimity. |
would like to know about those people who
opposed the committee and acted as ob-
stacles to it.

SHRIS.B. CHAVAN: Who opposed itor
who did not, is not the question. If a new
State is to be formed, we will have to bring a
Constitution Amendment to amend Article 3.
Even if another Committee is set up without
prior consultation with the four State Gov-
emments involved, it would be very difficult
to take any concrete step in this regard.
Without eliciting the opinion of the concerned
State Governments. Therefore, we shall
spare no efforts to find out the facts from the
State Governments. The Expert Committee
set up earlier visited both Calcutta and
Bhubaneswar, but unfortunately it did not
get any encouraging response from these
State capitals. With regard to the inquiries
they made with the Government of Bihar and
the Madhya Pradesh Government, Bihar's
response was found more encouraging.
Therefore, they have made efforts to initiate
the process in Bihar State itself. A final
decision in this regard will be taken after
consultations with the hon. Member and
even the House can take up the matter for
discussion. :

SHRI SURAJ MANDAL: Mr. Speaker,
Sir, the hon. Minister of Home Affairs stated
that no consultations were held with the
concerned State Governments. |wasalsoa
member of the said commitiee. | would like
bknowthorowtionoﬂhoeovm of
Bihar, West Bengal, Madhya Pradesh and
Orissa to the report sent by the Ministry of
Home Affairs to elicit their opinion. | would
ke to know their reaction.
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The State Government in their reply
have said thatthe matter is underthe consid-
eration of the Government. They say that
they do notagreetoit. Beforethatparaofthe
report is published, we would
demand....(Interruptions)

MR. SPEAKER: Please ask your ques-
tion.

SHRISURAJMANDAL:lam askingthe
question and also providing the information
in regard to the situation.

MR. SPEAKER: You should ask your
question instead of providing information.

SHRI SURAJ MANDAL: Perhaps the
hon. Minister is not aware of it, he wants to
hide it, that is why | am providing it (Interrup-
tions)

MR. SPEAKER: Please ask your ques-
tion.

SHRI SURAJ MANDAL: In para 34 of
the report of the committee, it has been
stated unanimously. When Shri Chandra
Shekhar, the then Prime Minister did not find
unanimity on the issue, he discussed the
matter with the MLAs and MPs of Bihar for 2-

3 days. (Interruptions)

MR. SPEAKER: Please ask your ques-
tion. Otherwise, | will disaliow you.

SHRI SURAJ MANDAL: All the mem-
bers in that meeting with Shri Chandra
Shekhar demanded Statehood. | would like
to know as to what is the reaction of the three
Govemnments on that report? Does the
Govemment propose to publish the report;
and if so, how long will ittake to implement it?

SHRI S.B. CHAVAN: Mr. Speaker, Sir,
the Government do not find any difficulty in
publishing the report; it can certainly be
published. The Government hadbeentrying

- 10 get the information in regard to all the
concemed states. But so far as | know, the
Central Government have not received any
reaction from the concerned state Govemn-
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ments. The Government of Bihar has intro-
duced a Bill in this connection and the Cen-
tral Government have sought a copy of the
same from them. The Bill has been pre-
sented in the Lower House and not in the -
upper House and a copy thereof must be
provided to us. We have not received it so
far. We shall make efforts to get it at the
earliest. The matter can be solved only after
holding comprehensive discussion with the
State Govemment. Nothing can be done
before that.

[English]

SHRI SANAT KUMAR MANDAL: Sir,
Point of information.

MR. SPEAKER: No point of informa-
tion. All questions are point of information.
Please sit down.

SHRI INDER JIT: | have two short sup-
plementaries.

My first supplementary is, the Home
Minister has just said that the Centre has
before it a proposal to give to the long suffer-
ing people of Jharkhand, an autonomous
council short of a full-fledged State in accor-
dance with Darjeeling modei which hasbeen
greatly praised by the President during his
recent visit to Darjeeling. In case the pro-
posal isimplemented, willthe Home Minister
give an assurance to this House that the
Darjeeling model will be implemented hon-
estly in its letter and spirit and not reduced to
a farce as in the case of Darjeeling model,
which is part of my constituency.

MR. SPEAKER: If you are asking a
question about Darjeeling then that is disal-

lowed please.

SHRI INDER JIT: | am asking that in
case they pursue the idea of giving Jharkhand
an autonomous council In accordance with
the Darjesling model will they ensure that it
is implemented in full, in letter and spirit?
The hon. Home Minister has just said that
they have now before them the proposal to
give Jharkhand area an autonomous council
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short of afull-fledged State on the Darjeeling
model. In case the idea is pursued and
implemented, will the hon. Home Minister
assure the House that this model, the Dar-
jeeling model, as applied to Jharkhand, will
be honestly implemented, in its letter and
spirit so that the grievances of people will be
redressed and they will get a fair deal?

My second supplementary is has the
hon. Minister noted the recommendation of
the UP Government for the bifurcation of the
State of UP and the creation of a separate
State of Uttar Pradesh.

SHRI S.B. CHAVAN: If | am allowed to
say so, the first part of the question itself is
hypothetical. It will be too early for me to say
either way. This is just the recommendation
of the Committee and once the recommen-
dation is accepted by all concerned, then the
question of implementing it will arise and
whatever be the decision, Government will
sincerely try to implement the same. The
hon. Member need not have any doubt on
that score.

About the second part of the question, |
have just read, | have not received any
communication from the Government of UP
about the bifurcation of the State.

[Translation)

SHRI PAWAN DIWAN: Mr. Speaker,
Sir, | would like to know from the hon. Minis-
terof Home Affairs whether itis afactthatthe
expert committee have opined that since
Jharkhand do not fulfil the stipulated condi-
tions, it cannot be given statehood?
Chhatisgarh region to which | belong, is in
Madhya Pradesh.... There has been a long
standing demand to give it statehood.

MR. SPEAKER: Please come o the
point.

SHRI PAWAN DIWAN: Can the region,
which fulfil the requirements be given state-
hood?

SHRIS.B. CHAVAN: | have stated in my
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reply that it is only when all the concerned
States give their consent in this regard that
the question of implementing it will arise.
That stage has not yet come.

SHRI. LAL K. ADVANL: Mr. Speaker,
Sir, the root cause of this problem is the
backwardness in 13 districts of chhota Nagpur
and Santhal Pargana. The agitation has
picked up momentum only due to the prob-
lems prevailing in that region. Following this
agitation, the committee was appointed and
it made certain recommendations | agree
with the Government's stand that if at all
there is demand to merge different regions of
the three states to form a new state, no
decision can be taken unless the concerned
states areinvolved, | would like to know as to
what attitude do the Central Government
propose to adopt to the basic problem, what
initiative do the Government propose to take
to remove the backwardness of chhota
Nagpur-Santhal Pargana region? Unless
the Government adopt a positive attitude in
this regard, the agitation would not calm
down. Our demand is that the State should
be bifurcated into two parts and the region
comprising 13 districts should be declared
as Vananchal Pradesh. What do the Gov-
emment think in this connection?

SHRI S.B. CHAVAN: | reserve my
comments on this point. So far as the first
question is concerned, the Government do
agree that the tribals must get the full bene- -
fits of the programmes launched for them.
But so far as the question of statehood is
concerned, the Central Government cannot
take any action unless the concerned State
Governmentconvey its opiniontothe Centre.

SHRI RAM VILAS PASWAN: Keeping
in view the fact that Orissa, Bengal and Bihar
were the parts of a single state and were
trifurcated afterwards; Punjab was divided
and another state called Haryanawas carved
out; Maharashtra and Kamataka were di-
vided; | would like to know whether the
Central Government is in favour of giving
statehood to Jharkhand in order to solve the
problems of the Adivasis who remain cut off
mmommmndq,ﬁyemd
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independence? More over it is a matter
related to three states having Governments
of three different political parties, Besides,
there have been demands for giving state-
hood to various regions in different parts of
the country. Keeping thisfactin view, iwould
like to know whether the Government pro-
pose to reorganise the big states from
administrative point of view?

SHRI S.B. CHAVAN: If the Members
think that the demand of statehood to
Jharkhand has given rise to many similar
demands throughout the country and if they
try to link them up | would not be able to reply
to it today.

[English}

MR. SPEAKER: The second part may
not be recorded.

SHRI S.B. CHAVAN: But so far as the
first part is concerned, in fact, | am aware of
the fact that this is a totally neglected area.
Thetribals have not been meted out the kind
of justice which, in fact, they deserve. But |
cannot possibly give my judgement unless |
have clear views of the State Governments
concerned. Certainly, if the State Govemn-
ments are agreeable, then the question of
the Central Government taking a decision
wili arise. But | can assure the hon. House
that the Central Government may not be
averse to it.

[Translation)

SHRISHIBU SOREN: Mr. Speakaer, Sir,
as per the hon. Minister's statement, the
State Govemment has made no recommen-
dation to this effect. Perhaps, he is unaware
of the facts, or he might not have gone
through his papers carefully or he does not
wantto pay attention. Let metell himthatthe
State Government has already submitted
their report to the Central Government on
29th November, 1990, -

Ii.w,s&.mmadpom-
cal parties as also the Govemment know
that the demand for a separate Jharkhand
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State is the oldest one. You know that
Assam was divided seven states. You also
know that the area of Jharkhand region
which is located between Bihar and Bengal
is double as compared to Haryana and tripple
in comparison to Punjab. The hon. Minister
has submitted that the Government is think-
ing to develop the Adivasi regions. Such
proposals were mooted even before Inde-
pendence. But since they were not imple-
mented an agitation is going on for it now. |
would like to know from the hon. Minister
whether the report would be implemented in
order to avoid Punjab and Kashmir like situ-
ation in Jharkhand or else, do the Central
Govemnment want similar incidents to take
place in Jherkhand also?

[English)

SHRIS.B. CHAVAN: Ido notknow what
exactly is the question to which the hon.
Member would like to seek clarification from
the Government.

MR. SPEAKER: The situation is dete-
riorating. Can you do something? '

SHRI S.B. CHAVAN: The situation is
deteriorating. But at the same time the kind
of Bill which has been introduced in the
House is totally different from the demand
which the hon. Member is making here. May
Itakeitthat the hon. Member is now conced-
ing the point that they are prepared to con-
fine their demand only to Bihar and leave the
other areas? If that is the disposition, then
certainly we can take it up with the Govemn-
ment of Bihar and find out as to what exactly
is going to be their reaction because accord-
ing to my information, in an informal way, we
got the copy of the Bill in which | do not find
that they have conceded the demand of
Statehood because that will require legisla-
tion atthe Central level, not at the State level.
As was stated eariier, it is the same Autono-
mous Council model, the D model
that is proposed to be followed. But Kitis a
demand for a Stateliocod, | do not think that
even the BharGoyommm also has con-
coded the démand.’ 4 the hon.Member feeis

,MMBMWWbdo
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this, let them write to Government of India.
Certainly we can consider their suggestion.

(Interruptions)*

MR. SPEAKER That is not going on
record.

[Translation)

SHRI ARVIND NETAM: Mr. Speaker,
Sir, | would like to congratulate the hon.
Minister of Home Affairs forthe statement he
hasgivenin regard to Jharkhand, thoughitis
quite balated one. But | would like to submit
that many States were formed on the basis
of 6th schedule of the Constitution even after
Independence, but S5th schedule relates to
the Centre. Thus demands were raised and
fulfilled under the 5th schedule. But no
demands have been taken into considera-
tion under the 5th schedule. May | know as
to why the Government delayed a decisionin
the matter? | would like to submit that
keeping in view the fact that the develop-
ment matters relate to schedule 5, but even
today the tribal areas......

[English]

MR. SPEAKER: Please come to the
point now.

SHRI ARVIND NETAM: Will the Gov-
ernmenttake initiative for speedy implemen-
tation to solve the problem?

SHRI S.B. CHAVAN: | fully agree with
the hon. Member’s view that there is need to
pay attention to the Adivasis and that we
have not paid due attention to them so far.
Besides, there are no two opinions that the
benefits of the schemes launched for Adiva-
sis has not reached to them. Now the
question is whether granting of statehood
can be a solution or is there any other alter-
native also. Unless we knowthe views of the
concerned state Governments in this re-
gard, it will not be possible for me to say that
which alternative will be acceptable to the
Central Government.
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SHRI CHANDRA JEET YADAV: The
hon. Home Ministeris repeatedly saying that

- unlessthe views of the concerned states are

not knows, it will be very difficult to take any
decision in this regard. He is also saying at
the same time that we should sympatheti-
cally consider the problems of Adivasis.
When he agrees in principle that the Centre
will have to formulate a legislation and take
adecision in the matter, why has the opinion
of the State Governments not been sought
on this issue so far. Therefore, instead of
writing letters to them and waiting for their
reply, will the hon. Minister convene a meet-
ing of the four Chief Ministers in this regard,
because nowthis issue is agitating the minds
of the masses and taking the form of a
movement. | would like to know whether a
meeting of the Chief Ministers would be
convened to avoid this situation.

SHRI S.B. CHAVAN: The Centre will
not make it a prestige issue. We do not have

any objection or difficulty in convening the
meeting of Chief Ministers of four States.
[English]

STD Facllity in Colmbatore

*144. SHRI C.K. KUPPUSWAMY: Will

" the Minister of COMMUNICATIONS be

pleased to state:

(a) whether Bombay and Delhi have
been provided with international STDs facili-
ties through the medium of satellite commu-
nication;

(b) whether such facility is not available
in Coimbatore, Tamil Nadu;

(c) if so, the reasons therefor; and
(d) the steps taken by the Govemment
to provide this facility in Coimbatore?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yas, Sir.

*Not recorded.
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(b) Sir, international STD facility is al-
ready available in Coimbatore.

(c) and (d). Does not arise in views of b’
above.

(Interruptions)

SHRI C.K. KUPPUSWAMY: Tiruppuris
exporting Rs. 700 crores worth of hosiery
goods and readymade garments and there
is on port there. What are you doing, Sir?
(Interruptions)

MR. SPEAKER: You have to ask the
question. You do not have to give me the
information.

. SHRI C.K. KUPPUSWAMY: There is a
very little telephone and telex facility. What
action the Government is going to take to
improve it?

The facility extended to Coimbatore is
notworking properly. Businessmen at Coim-
batore arefacing so many problems. |would
like to know whether the Government will
come forward'to attend to this problem
immediately.

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
RAJESH PILOT): Mr. Speaker, Sir, itis a
fact that service between Coimbatore and
Madras has deteriorated. There were rea-
sons for that. Circuits were not sufficient,
traffic was also more. At present there are
seven in and four out circuits. As the hon.
Member has said this complaint was re-
ceived by the Department a month back and
we immediately reacted to that. We have
now added more to the circuits. At present,
the number of circuit is 13 plus 10. It has
been completed on the 29th of last month,
We now have additional circuits available.
_ And this problem of analogue and digital in
this circuit, is also being looked into. We are
hopeful that by March 1992, we will have 30
circuits and we will change over to the digital
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one. After that service between Coimbatore
and Madras should not be a problem.

SHRI C.K. KUPPUSWAMY: What ac-
tion the Government is going to take to give
more telex and telephone facilities to Tirup-
pur which is exporting hosiery goods and
readymade garments worth Rs. 700 crores
per year? (Interruptions)*

MR. SPEAKER: That information is not
required. That is not going on record. Now
the question is: “What steps the Government
is going to take?”

SHRI RAJESH PILOT: Mr. Speaker,
Sir, as | have admitted myself, the services
were not sufficient. We have done the addi-
tional circuits and the waiting list in Coimba-
toreasontoday isround about 17,000onthe
exchange. (Interruptions)*

MR. SPEAKER: That is not going on
record.

SHRIRAJESHPILOT: Asrightly pointed
out by the hon. Membser, it is one of the
commercial centres in the South. Knowing
the problem, we have decided to add 10,000
lines by March 1992. So this will certainly
bringdownthe waiting list. Asfar asthetelex
is concemed, the moment we have the
additional equipment there and the facilities
are available, | do not think that the telex
problem will be there. In case if the problem
still exists, | will certainly tie up with the hon.
Member and sort it out.

Guidelines for Granting Extension to
T.V. Serlals

*145 SHRI GUMAN MAL LODHA: Will
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to state:

(a)the guidelines for granting extension
to T.V. serials;

(b)the details of T.V. serials which were

“Not recorded.

i
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given extension during the last three years
including the number of additional eplsodes
allowed in each case; and

(c) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWJA VYAS):
(a) to (c). A Statement is laid on the Table of

AGRAHAYANA 11, 1913 (SAKA)
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the House.
STATEMENT

(a) to (c). Extension/revival to a serial is
given after taking into consideration such
tactors as the intrinsic merit as well as its
popularity. 22 such serials were given ex-
tension/revival during the last three years as
per details given below:
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MR. SPEAKER: Madam, can you give
the gist of the statement?

KUMARI GIRWA VYAS: Extension/re-
vival to a serial is given after taking into
consideration such factors as the intrinsic
merit as well as its popularity. 22 such

" serials were given extension/revival during
the last three years as per the details given
in the Statement.

[ Translation)

SHRI GUMAN MAL LODHA: Mr.
Speaker, Sir, | would like to know whether
there is a proposal to re-telecast the
‘Ramayan’ and ‘Mahabharat’ serials and
whether the last episode of these serials
were stopped?

Mr. Speaker, Sir, | would like to ask a
supplementary along with this. Is it a fact
that ‘Mahabharat’ was the most popular
serial inthe country, but permission was not
granted for its revival. Another question,
Mr. Speaker, Sir.....

MR. SPEAKER: You can ask only one
supplementary at a time.

SHRIGUMAN MAL LODHA...... Whois
authorised to grant extension/revival of a
serial? Is the hon. Minister authorised to do
it oris it the officers?.....* If the authority is
with the officers, what are the names of
those officers? Is it true that they get some
commission for granting extension to seri-
als.

(English]

MR. SPEAKER: The last part of the
question will not form part of the record.

[Translation)

KUMARI GIRIJA VYAS: Mr. Speaker,
Sir, so far as ‘Ramayan’ and ‘Mahabharat'
serials are concerned, | would like to inform
the House that every serial has to pass
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through five stages before it is approved for
telecast. At the outset the selection com-
mittee scrutinise all the serials. Thereafter
four episodes of the serials go through the
test. If that is given a green signal, the
producer is asked to submit a pilot. If that
is approved, then again four episodes are
put to the final test. If even that is cleared,
then a time slot is given. But before that
there is a pre-view and the selection com-
mittee checks the theme of the story.
Generally, Doordarshan approves 13 epi-
sodes of a serial in the begining and if the
selection committee thinks that it would be
difficult to complete the entire story within
13 episodes or the plot demands some
more episodes, the number is increased.

So far as ‘Mahabharat’ and ‘Ramayan’
was concemed the Selection Committee
approved 52 episodes of each serial at the
first instance. But when it was found that
the story would not be complete even by
then, the number of episodes wasincreased.
Therefore, as | said earlier, the number of
episodes of the serial increased depending
on the merits of the case, the plot of the
sorial and the popularity of the serial. The
Selection Committee takes a decision re-
garding the number of episodes, but the
utlimate decision lies withthe Secretary, | &
B. This decision was taken in 1987*... when
was the Secretary.

(English]

MR. SPEAKER: Names of officers will
not go on record.

[Translation)

MR. GUMAN MAL LODHA: Mr.
Speaker, Sir, is it true that the Selection
Committee stopped the telecast of the serial
“Bhagwan Krishna".? i it was not approved
for telecast, what were the reasons?. My
second supplementary is whether permis-
sion was granted to telecast the serial on Vir
Savarkar. I no approval was given, what
were the reasonsforit? My third supplemen-

*Not recorded.
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tary is whether a fim on the e or Dr.
Ambedkar has been approved and the time
by which the film would be telecast?

MR. SPEAKER: Shri Lodha, not ke
this.

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI AJIT PANJA): So
far as the Krishna Serial is concemed, it has
been submitted. This serial is one of the
three thousand and odd serials submitted
and called for by the previous Government.
It is under examination and no decision has
yet been taken.

So far as the question on Vir Savarkar
and Dr. Ambedkar is concerned, there is no
serial as such on them. But afilm in memory
of Dr. Ambedkar is being made and that
does not arise out of this question. The
details are not with me.

[ Translation)

SHRI CHANDULAL CHANDRAKAR:
Mr. Speaker, Sir, is it a fact that because of
lack of good selectors In the Selection
Committee, we are not getting good serials.
There is need to appoint good selectors and
men of ideas in the Selection Committee. |
mean to say that good writers and those who
know a lot about various regions 2 the
country should be appointed in this Commit-
tee so thatwe could get quality serials. Olten
we find such serials where emphasis is laid
on some particular aspects only. Unless
there are experts of different fields in the
Selection Committes, we cannot improve

- assure that imaginative, innovative ad hard-
working people would be appointed in this
Selection Committee?

MR. SPEAKER: Please reply this much
only whether experts would be appointed to
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[English]

SHRI AJIT PANJA: The delay is not at
the fault of the Govemment. As soon as this

tht(:oun. We have to obey the courtorder
in which not only the serial; but also the
commissioned programmes of any type were
stayed. Recently about one week ago the
judgement has been delivered. Sofarasthe
serials are concerned the stay has been
vacated; but so far as the commissioned
programmes are concermned, the court has
asked to lay down guidelines - although we
have some guidelines - we have to give it in
one compact form before the court within
three months. We are preparing guidelines
according to the court order. We are going
to the Law Department to know whether we
can file an appeal on from that court order
regarding the commissioned programme.

So far as the personalities are con-
cemed, there were about 40 personalities,
mostly all are non- officials. These aretaken
from the film field such as Director, Producer
or well repute; Actor and Actresses of well
repute; and also Social Workers and Moth-
ers. Because the film is to be shown to 72%
of the 85 crore population. So, we have tried
to include as many as possible. My col-
league has also gone into it in detail and we
have increased the numbér now to one
hundred because i all the three thousand
and odd serials are to be disposed of, it will
taketime. If any hon. Memberwantsto know
the names, we will supply the names of
these persons.

[ Transiation}

SHRI RAJNATH SONKAR SHASTRL:
Sir, | would like 10 submit, through you,that
extension and vevival of serials is a general

MSPEN(ER.Sonk-i.ﬁswlmt
go on record. Only your form
pant of the proceedings.
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SHRI RAINATH SONKAR SHASTRI:
Mr. Speaker, Sir, | am asking the question
only.

MR. SPEAKER: Please ask the ques-
tion without elaborating the background.

SHRI RAJNATH SONKAR SHASTRI:
There are some special people without whom
the serials are not approved, nor is exten-
sionfrevival granted or the number of epi-
sodes increased. There is rampant corrup-
tion. | would like to know whether it-is true
that the people who weild influence try to
misuse itby putting pressure on Doordarshan
to grant extension of serials or in approval of
serials? You would recall that the hon.
Minister had stated in areply sometime back
regarding a film on Dr. Ambedkar, that the
Doordarshan had received some proposals
for serials on Dr. Ambedkar and it is under
active consideration. Today the hon. Minis-
ter said that there is no proposal for a serial
and instead a film in memory of Dr. Am-
bedkar is being made. The hon. Minister
may categorically state whether there is any
proposal of a serial and if there is no such
proposal, whether he would approve it, if a
serial is sent to the Doordarshan on Dr.
Ambedkar?

KUMAR! GIRWA VYAS: The hon.
Minister who is my senior collegue has just
clarified that according to the new guidelines
there are three non-officials and one official
for the sereening of any serial. He also
clarified that at present there are about 100
members and 13-14 committees are func-
tioning. | am surprised that under these
circumstances how the things could leak
out. Without any evidence or proof, | do not
think it is possible to reply to this query.
Secondly, it is almost impossible to believe
that such a thing is happening as about 100
people are there in various committees. So
tar as thefilm on Dr. Ambedkar is concerned,
it is being made in Bombay and about serial,
wae will et you know after verifying the facts.
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[ Translation]
Foreigners Settling lllegally in indla
146. SHRIBAL RAJ PASSI:

SHRI SHIV SHARAN
VERMA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the number of foreigners
settling illegally in the country is increasing
continuously;

(b) the details of arrests made in this
regard during the last three years;

(c) the number of such foreigners who
have been served orders for their repatria-
tion; and

(d) the steps being taken by the Govern-
ment to check such incidents?

(English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) Government is aware of the
serious and complex problem of foreign
nationals staying onillegally inthe country. it
is not possible to say precisely whether their
numbers are increasing but the possibility is
not ruled out.

(b) and (c). Information is being col-
lected and will be laid on the Table of the
House.

(d) Government is constantly reviewing
the position and have taken steps from time
totime, totackie the problem of illegal infiltra-
tion and overstay. Among the measures
already taken include: establishment of
additional Border Out posts, Construction of
more Observation post Towers, Strengthen-
ing of Border patrolling activity, increased
stress on detection »f infiltrators etc.
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[Translation)

SHRI BALRAJ PASSI: Sir, | would like
to know as to how many Bangladeshi nation-
als are illegally staying in Delhi? How many
of them were expatriated and how many of
them have returned back?

[English)

SHRI M.M. JACOB: We have asked for
Information from all the States. But in Delhi,
almost one lakh Bangladeshi nationals are
staying. That information we have got.

[ Translation)

SHRI BALRAJ PASSI: Mr. Speaker,
Sir, | would like to know the number of
Pakistani national whose visas have ex-
pired? What action has been taken to expa-
triate them from here. How many of these
Pakistani nationals have been arrested so
far?

(English]

SHRI M.M. JACOB: We have got na-
tionals from various countries. Pakistani
nationals are also staying hetre. But, | may
not be in a position to say separately as to
how many Pakistani nationals are staying.
According to the information available, the
number of Pakistani nationals who are over-
staying is 9561, as on 31.3.1991,

SHRI PRAFUL PATEL* When Indian
nationals with valid visas o er-stay in ather
countries, the authorities ‘.: those countries
are able to detect ther cases and take
suitable action for ex' .iriation. Does the
Government of Indi.. also have any such
detection system by which, if foreign nation-
als with valid visas over-stay, they can be
expatriated?

SHRI M.M. JACOB: Sir, this is covered
by the Seventh Schedule of the Constitution.
But this has been delegated to the State
Governments concemed for detection and
exportation of such foreign nationals.
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SHRIJASWANT SINGH: Mr. Speaker,
Sir, the problem of over-stayal - illegal immi-
gration - is serious in Rajasthan, extremely
serious in West Bengal and perilous in the
North-Eastern States of Assam and Tripura.
In West Bengal, we have an example of
actually illegal immigrants taking out a pro-
cession in the city of Calcutta and asking for
the status. No where else in the world, can
you possibly have such a situation. | would,
therefore, like to know from the Government
because in none of the replies has the
Govemment come forward with any specific
figure of how many foreign nationals are
today in the country, instead all over the
country, whether it is Rajasthan, West Ben-
gal or Assam.

Secondly, the special provisions of travel
between Bangladesh and India enable the
Bangladeshi citizens to enter India and
overstay and then to dissolve into the popu-
lation of India. Would the Government of
India consider a total revamp of the special
arrangements of travel between India and
Bangladesh?

SHRI M.M. JACOB: In Rajasthan, the
figure available is: 2,710 people.

SHRI JASWANT SINGH: It is a wrong
figure.

SHRI M.M. JACOB: That is the figure
available from the Rajasthan State Govern-
ment. (Interruptions) in West Bengal,
5,87,848 is the figure submitted by West
Bengal. (Interruptions)

Govemnment is conscious of the fact
that we have to send them out. Nowadays
whenever people cross the border, the Bor-
der Security Force are pushing them out as
far as possible. Forothers, who are staying
there, we have got a different policy. For
example, Bangladeshis, who came to india,
are covered by a different palicy. Pakistanis
have a different policy. So, the State Gov-
emments can appropriately suggest what
should be the method. (Interruptions)

SHRI PAWAN KUMAR BANSAL:
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would like 1o know from the Hon'ble Minister
. whether there are reports that infiltrators
from Pakistan have crossed over to the
Indian teritory to perpetrate violence in
Punjab.

SHRI M.M. JACOB: Govemnment is
aware that Pakistani infiltrators are sneaking
into India across the border. Govemment is
aware of it. We are taking appropriate steps
by pushing them out. (Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): May | add to this
reply? In fact, some of the Pakistanis have
comeon valid passports and there are also
who have comeillegally. Without passports,
there are alarge number of people who have
come over to India. So long as their inten-
tions were very peaceful, we never objected
to it. After all, we came from the same stock.
(Interruptions) What isitthat you aretaking?
(Interruptions) You must have the patience
to understand the things. Without under-
standing, you are just crying ‘hey-hey-hey”.
(interruptions) You have to understand this.
(intenruptions).

MR. SPEAKER: Please take your seat.

SHRI S.B. CHAVAN: As | was stating
just now, so long as the intentions were very
peaceful, we never took a vety serious note
of . The State Govemments were dele-
gated all the powers. But now we feel that
intentions are definitely not congenial for
maintaining the cordial relationship between
the countries. The State Governments also
are most reluctant to take action about this
matter. That is why, now the Central Gov-
ernment will be again requesting the State
Governr:ents to follow this as a kind of
project where they should pursue this matter
on a priority basis. Otherwise, we will have
to think in terms of taking away these powers
and exercising the powers by the Central
Govemnment sell. (intomuptions)
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SHRI LAL K. ADVANI: Mr. Speaker Sir,
| am surprised hearing this reply. | would °
think that in the matter of illegal migration or
immigration into the country, intentions are
totally imelevant. But my question relates to
whatthe Minister of State earlier replied. For
that in Delhi, whichis a Union Territory, there
are about one lakh Bangladeshis who are
illegally migrated here. What steps are being
taken by the Government 1p identify them
and to ensure that proper action is taken to
see that these illegal immigrants are sent
back?

SHRI M.M.JACORB: Sir, still the total
figure regarding Bangladeshis in 'India is
actually in a nebulous state because we
have a very liberal attitude towards the
Bangladeshis. Even the visa was covered
under the rule, Special Agreement in 1972
regarding Bangladeshis. We are following
the same pattern as in other places while we
are detecting those people who are over-
staying illegally. Our intention is to see that
they are sent back. Our intention is to send
them back.

WRITTEN ANSWERS TO QUESTIONS

[English}
Elections in Punjab

“147. DR. LAXMINARAYAN PAN-
DEYA:
SHRI SHANKERSINH
VAGHELA:

Will the Minister of HOME AFFAIRS be
pleased to0 state:

(a) the steps being taken by the Govemn-
ment tocreate conditions in Punjabforafree
and fair poll;
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(b) whether different factions of Akali
Dal and the militants are likely to participate
in the proposed elections;

(c) the action taken or proposed to be
taken by the Government against such or-
ganisations/persons as are openly demand-
ing a right to secede from the country; and

(d) whether the Government propose to
hold talks with them for a peaceful settle-
ment of the Punjab problem?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) A series of steps
have been initiated to create conditions in
Punjabfor afree and fair poll. These include
deployment of Army and paramilitary forces
to check infiltration of terrorists and smug-
gling of arms from across the border, provide
assistancetothe civil authorities give a sense
of security to all the people and remove the
fear of coersion and intimidation.

{b) it would be for the political parties to
decide about their participation in the elec-
tions. Itis, however hoped that all democrati-
cally oriented will participate.

(c) Information is being collected from
the state Government and shall be placed on
the Tabl‘_empf the House.

(d) The Government believes in finding
an amicable solution to all the problems
through peaceful means, dialogue and dis-
cussions.

Bodo Problem

*148. SHRIATAL BIHARI VAJPAYEE:
Will the Minister of HOME AFFAIRS be
pleased 10 state:

(a) whether army had to be deployed
recently in the Bodo dominated areas of
Assam to counter the situation arising out of
Bodo militancy;
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(b) if so, the total number of casualties
dueto Bodo violence andthe action taken by

. the army;

(c) whether the Union Government
propose to take steps to find a negotiated
settlement of the Bodo issue;

(d) if so, the details thereof; and

(e) the factors that have contributed to
the Bodo problem?

THE MINISTER OF HOME ARRAIRS
(SHRI S.B. CHAVAN): (a) Yes, Sir.

(b) The Bodo violence hasresultedin 76
casualties from 1st January, 1991 il
28.11.1991. six persons have been arrested
in army action.

(c)and (d). The Unlon Government have
appointed a Three-Member Expert Commit-
tee which has been requested to submit its
report by 31.1.1992.

(e) Perceived grievances of the Bodos
include disparity in development, suppres-
sion of their language and culture, alienation
of their land, inadequate representation in
public services, and a feeling of non-partici-
pation in the management of their affairs.

Shortage of Power

*149. SHRI DILEEP SINGH BHURIA:
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be
pleased to state.

(a) the estimated shortage of power at
present in the country; and

(b) the steps taken by the Government
to meet the shortage?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
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VENTIONAL ENERGY SOURCES (SHRI
KALPNATH RAI): (a) During the period
April, 1991 - October, 1991, the energy defi-
cit in the country was of the order of 8.0%.

(b) Various measures being taken to
improve the availability of power include
expeditingthe commissioning of newgener-
ating capacity, implementation of short ges-
tation projects, improving the performance
of existing power stations, reduction of Trans-
mission and Distribution losses, implemen-
tation of demand management and energy
conservation measures and arranging trans-
fer of energy from surplus to deficit areas.

Capacity of A.L.R. Station, Aurangabad
(Maharashtra)

*150. SHRIMORESHWAR SAVE: Will

the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the capacity of the All India Radio
Station at Aurangabad, Maharashtra;

(b) whether the Government propose to
raise the same;

(c) if so, the time by which the task is
likely to be completed; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
JMINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) In addition to the 1 KW MW Transmitter
and Type ll Studios in Aurangabad, the 20
KW MW transmitter at Jalgaon, 100 KW MW
transmitter at Pune and 10 KW MW transmit-
ter at Parbhani provide radio coverage in the
district.

{b)and (c). Thereis no approved scheme
atpresentto raise the capacity of the All India
Radio Station at Aurmga'bad.
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(d) From coverage point of view, Auran-
gabad district is very well served by the MW
regional transmitters.

Film Censorship Regulations

*151. SHRIRABIRAY: Willthe Minister
of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether the Government had made
some amendments to strengthen the film
censorship regulations; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) and (b). For certifying films for public
exhibition, the Central Government have
enacted the Cinematograph Act, 1952 (37 of
1952) which superseded the earlier legisla-
tion on the subject. A statutory body called
the Central Board of Film Certification has
been set up for the purpose. The Act has
been amended fromtimetotimeto strengthen
thecensorship machinery. The majoramend-
ments to the Act were made in 1981 and
1984. The important changes incorporated
in these Amendment Acts are indicated in
the attached Statement-|

Under Section 8 of the Act, the Central
Government have framed rules called the
Cinematograph (Certification) Rules, 1983,
for the purpose of carrying into effect the
provisions of the Act. These Rules have
superseded the earlier Rules onthe subject.

Section 5B of the Act empowers the
Central Government to issue -directions to
the Central Board of Film Certification set-
ting out the principles for determining the
suitability of films “public exhibition™. The
existing directions were issued on 7.1.78 in
supersession of the earlier Guidelines.
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The procedure for certification of films
and the ‘Guidelines’ are reviewed by the
Central Government from time to time and
suitable amendment are made to the Rules
and ‘Guidelines’'. In the case of the ‘Rules’,
the important amendments relates to the
introduction of certification of video films in
1984 with a view to curbing video piracy. In
the case of ‘Guidelines’, they have been
amended in 1979, 1983, 1984 and 1989. A
copy of the existing ‘Guidelines’ as amended
uptodate, is attached as Statement-Il.

STATEMENT-I

Important changes incorporated in the
Cinematograph (Amendment) Act, 1981
and the Cinematograph (Amendment) Act,
1984.

1981 Act

1. Name of the “Board of Film Cen-
sors” changed into the “Board of
Fiim Centification”.

2. The number of members of the

Board was increased from nine to
“not less than twelve and not more
than twenty five".

3. Two new categories of certificates
were introduced, namely, ‘UA’ for
unrestricted public exhibition sub-
ject to parental guidance for chil-
dren below the age of twelve; and
'S’ for public exhibition restricted to
“specialised audiences” such as
doctors etc.,

4, Setting up of an independent ap-
pellate tribunal called the *Film
Certification Appellate Tribunal®to
hearappeals againstthe decisions

of the Central Board of Film Certifi-

cation.

5. Empowering the Central Govern-
ment to suspend or revoke censor
certificates in cases of exhibition of
films in contravention of the provi-
sions in the Act or the Rules.
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6. Offences relating to certification of
films, which were non-cognizable
until then, were made cognizable.

7. Punishment for offences such as
showing an uncertified film, show-
ing ‘A’ film to non-adults and ‘S’
films to other categories, showing
interpolation in films and failure to
comply with orders of Government/
tribunal/Board enhanced to im-
prisonment upto two years of fine
upto Rs. 20,000 or with both and in
the case of a continuing offence,
the further fine would be atthe rate
of Rs. 5,000 per day, in place of the
earlier provision for imprisonment
upto three months with fine upto
Rs. 1000 or with both and a further
fine of Rs. 1000/- per day for con-
tinuing offence.

1984 Act
Punishment for offences further en-
hanced to imprisonment upto threeyears or
fine upto Rs. one lakh or with both and in the
case of a continuing offence, the further fine
would be at the rate of Rs. 20,000 per day.
Minimum punishment for an offence
relating to a video film would be imprison-
mentforthree months andfine of Rs. 20,000/
STATEMENT-lI
(Guidelines as amended upto 11.8.89)
(Published in the Extraordinary Gazette
of India Part Il Section 3 sub-section (ii)
dated 7.1.78)
MINISTRY OF INFORMATION AND
BROADCASTING
New Delhi, the 7th January 1978
NOTIFICATION

S.0.9(E) - In exercise of the powers
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conferred by sub-section (2) of section 5B of ***4(jia) scenes showing involve-
the Cinematograph Act, 1952 (37 of 1952), ment of childern in violence,
the Central Govemment hereby directs that either as victims or as per-
in sanctioning films for public exhibition the petrators, or showing child
Board of Film Certification shall be guided by abuse or abuse of physi-
the following principles:- cally and mentally handi-
capped persons are not pre-
1. The objectives of film certification sented in amanner which is
will be to ensure that- needlessly prolonged or ex-
ploitative in nature;

(a) the medium of film remains
responsible and  sensi- (iii) pointless or avoidable
tive to the values and stan- scenes of violence, cru-
dardsof  society; elty and horror are not

shown;

(b) attisticexpressionandcrea-
tive freedom are not un-  ** (iiia) scenes which have the
duly curbed; and effect of justifying or glori-
fying drinking **** (and
(c) Coettificationis responsiveto drug addiction) are not

social change. shown;

2. In pursuance of the above objec- (iv) human sensibilities are
tives, the Board of Fiim Certification shall not offended by vulgarity,
ensure that- obscenity and depravity;
(i) anti-social;activitiessuchas  *** (iva) visuals or words depict-
violence are not glorified or ing women in ignoble
justified; servility to man or glorify-
ing such servility as a
(i) themodusoperandi of crimi- praiseworthy quality in
nalsorothervisualsorwords women are not presented;

likely to incite the commis-
sion of any offence arenot  ****  (ivb)  scenes involving sexual
depicted; violence against women,
b mwmmmdmmgwunmummdmmm
ﬂnGaModlndlaPanlISoéﬁgn sm:&gz’ datod173.?9°796win
oo MdedbyNoﬂbdbn the Govemmentof indiainthe of information

Bmadcasﬁm . 805/2/82-F dded7.583 .0.356(E;
;ughosazﬂlo Enmoldim(l?y) 1l Section 3 swu:bsn(i)ddd
The name of “the Board of Fiim Censors" has been changed Board
of Film Certification” under Notification dated.9.3.84. into the

W%Wﬂdﬂn&wmd%hﬂu of Human Re-

Source (Department of Culture) No. (C) dated
11.8.1989.
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v)

tnt(va)

(vi)

(vii)

(viii)

(x)

x)

like attemptto rape, rape,
gang-rape, murderor any
other form of molestation,
or scenes of a similar na-
ture shall be avoided and
if for any reason such
scenes arefoundto bein-
evitable for the sequence
of a themethey shall to
properly scrutinised so as
to ensure that they do not
create any adverse im-
pression on the viewers
and the duration of such
scones shall be reduced
to the shortest span;

visuals orwords contemp-
tuous of racial, religious
or other groups are not
presented;

visuals or words which
promote communal, ob-
scurantist, anti-scientific
and anti-national attitudes
are not presented;

the sovereignty and integ-
rity of Indiais not called in
question;

the security of the State is
not jeopardised or endan-
gered;

friendly relations with for-
eign States are not
strained;

public order is not endan-
gered; and

visuals or words involving
defamation or contempt

of court are not pre-
sented.

3. TheBoardof Film Cettification shall
also ensure that the film-

0] is judged in its entirety
from the point of view of
its overall impact; and

(i) is examined in the fight of
contemporary standards
of the country and the
people to which the film
relates.

4 Films that meet the above-men-
unsuitable for exhibition to non-
adults shall be certified for exhibi-
tion to adult audiences only.

5.  TheNotificationofthe Government
of India in the Ministry of Informa-

tion and Broadcasting No. G.S.R.
168 dated the 6th February 1960 is

hereby superseded.
(File No. 55/77-F(C)
Sd/-RK. Shastri,
Joint Secretary to the Government of india

Houses of Ministry Community set on
Fire In Srinagar

*152. SHRI GURUDAS KAMAT: Will
the Minister of HOME AFFAIRS be pleased
10 state:

(a) the number of houses of minority
community in Srinagar which have been set
on fire by militants during the last one year;

(b) whether the Govemnment propose to

Added by Notification of the Govemment of india in the Ministry of Human Re-
source Development (Department of Culture) No. 803/4/89-F(C) dated
11.8.1989.
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give compensation to the owners of the
houses; and

(c) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): The State Govern-
ment have advised that:-

(a) 147 houses belonging to the minor-
ity community of the Valley are suspected to
have been set on fire in Srinagar by the
terrorists during 1991 (upto 31st Octaober);

(b) 50% of the estimated loss upto a
maximum of Rs. 1 lakh is paid as exgratia
assistance in such cases;

(c) 37 cases have been sanctioned
amounting to Rs. 28.73.650 and other cases
are in process at various stages.

[ Translation}
“Ambedkar Grams”

*153. SHRISANTOSHKUMAR GANG-
WAR: Will the Minister of WELFARE be
pleased to state:

(a) whether there is any scheme to
develop Scheduled Castes dominated vil-
lages in various States of the country under
Dr. Bhimrao Ambedkar's Centenary Cele-
brations and to rename them as “Ambedkar
Grams”;

(b) if so, the number of such villages
developed so far in various States and the
number of villages likely to be developed;
and

(c) the expenditure incurred thereon so
far?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) and (b). The Govem-
ment of U.P. during 1980-91 selected 315
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villages with majority Scheduled Castes
population for integrated development. Dur-
ing 1991-92 Government of U.P. proposes
to take up the integrated development of
392 villages with majority population of
Scheduled Castes.

In 1980-91 the Govemment of Kerala
implemented a scheme for comprehensive
development of 212 SC/ST habitats by pro-
viding basic amenities and infrastructural
facilities. These SC/ST habitats were named
Ambedkar Gramams. The Ambedkar
Gramam programme has been completed in
114 Gramams. The Ambedkar Gramam
programme has been completed in 114
Gramams. Developmental activities in the
remaining Gramams are under various
stages of execution. The Ambedkar Gramam
programme is expected to be completed by
March 1992.

(c) The Government of U.P. has in-
curred an expenditure of Rs. 547.67 lakhs in
1990-91. The Government of Kerala has
incurred an expenditure of Rs. 13.98 crores
till 31.7.1991.

[English)
Woelfare of Scheduled Tribes

*154. DR. VISWANATHAM KANITH!:
Willthe Minister of WELFARE be pleased to
state:

(a) the amount spent on the welfare of
Scheduled Tribes during each of the last
three years, and the number of families so
benefited;

(b)the number of educated unemployed
Scheduled Tribes in the country, State-wise;
and

(c) whether the Government have any
scheme to provide job opportunities to all
educated unemployed Scheduled Tribes?
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THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) to (c). The amount
spent under the Tribal Sub-Plan for the
Welfare of Scheduled Tribes during the each

of the last three years and the number of
Scheduled Tribe families assisted under
family beneficiary-oriented programmes are -
as under:-

Year Expenditure No. of Scheduled
under Tribal Tribal families
Sub-Plan assisted
(Rs. in lakhs)
1988-89 18000.00 11,61,483
1989-90 20550.00 10,25,204
1990-91 22546.118 8,92,747
1988-89 64096.118 30,79,434
1 99tg-91

The State-wise number of educated
Scheduled Tribe job seekers on the live reg-
ister of the employment exchange in the
country by the end of December, 1989 is
given in the attached Statement.

There is reservation for Scheduled
Tribes in civil posts and services under the
Unionand State Governments, Public Sector
undertakings and Public Sector Banks for

Scheduled Tribes. Centrally sponsored
schemes of scholarships, hostels, ashram
schools, etc. are beingimplementedto enable
to Scheduled Tribes to get education to
enablethem to compete for various service.
Coaching and training facilities for preparing
S.T. candidates for competitive and entrance
examinations are also provided. Vocational
Training is also imported to equip them for
self employment.

STATEMENT
No, of educated Scheduled Tribe Job seekers on the live register of Employment

Exchanges in the country (as on 31.)
Sl. No. State/V.T No. of Scheduled Tribe

Jjob seekers
1 2 3
1. Andhra Pradesh 233
2 Arunachal Pradesh 02
3. Assam 46.6
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SL No. State/U.T No. of Scheduled Tribe
job seekers
1 2 3
4. Bihar 94.7
5. Goa @
6. Gujarat 44.0
7. Haryana 0.3
8. Himachal Pradesh 79
9. Jammu & Kashmir 0.6
10. Karnataka 75
1. Kerala 52
12. Madhya Pradesh 76.2
13. Maharashtra 50.6
14, Manipur 255
15. Meghalaya 75
16. Mizoram 1.0
17. Nagaland 145
18. Orissa 23
19. Punjab @
20. Rajasthan 264
21. Sikkim .
22, Tamil Nadu 28
23. Tripura 21
24, Uttar Pradesh 40
2s. Waest Bengal 315
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Sl. No. State/U.T No. of Scheduled Tribe
Jjob seekers
1 2 3
26. Andaman & Nicobar Islands 0.1
27. Ciiandigarh 0.1
28. Dadra & Nagar Haveli 0.1
29. Delhi 05
30. Daman & Diu .
31. Lakshadweep 1.7
32, Pondicherry 0.1
Total 5105
Note:- 1. * No Employment Exchange is functioning in this State

2. ** Data not maintained.

w

@ Figures less than 50.

4. Figures may not add upto total due to rounding off.

Financial Position of State Electricity
Boards

*155. SHRI GOPINATH GAJAPATHL:
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be
pleased to state:

(a) whetherthe Government propose to
take steps to make the State Electricity
Boards financially sound;

(b) if s0, the steps taken by the Govern-
ment in this direction;

(c)whether the State Governmenthave
beentaken into confidence while implement-
ing new measures; and

(d) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAl): (a) to (d). State Electricity
Boards are autonomous bodies under the
State Government. However, it has been the
endeavour of the Government of India to
improve the financial peiformance of the
State Electricity Boards.

State Government have been impressed
upon from time to time including inthe Power
Ministers’ Conferences held in September
1990, February 1991 and September 1991,
to manage the operations of the State Elec-
tricity Boards in such a manner as would
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yield the minimum statutory surplus of 3% .
They have also been urged totake steps like
equity participation, provision of specific
grants to meet the losses for supply of power
to the agricultural sector, timely and periodi-
cal revision of tariff, improving the perform-
ance of generating stations, reducing T&D
losses, etc. for improved financial health of
the State Electricity Boards.

The consensus reached at the Power
Ministers’ Conferences included setting up
of Regional Tariff Boards, to work out the
charges to be recovered by each Utility from
consumers within its territory, based on the
cost of supply of power at the LT point and
make recommendations to the State Gov-
emments, who will decide the cost power to
be levied from each group of consumers.
Besides, all State Govemments have been
addressed recently urging fixation of a
minimum agricultural power tariff of 50 paise/
Kwh. Further, Power Finance Corporation
has entered into Operational and Financial
Action Plans with a number of SEBs, as part
of its institutional development programme,
to transform SEBs into commercially viable
units.

Action Plan to Tackle Naxalite Menace
SHRI CHITTA BASU:

SHRI DHARMABHIK-
SHAM:

*158.

Will the Minister of HOME AFFAIRS be
pleased 1o state:

(a) whether the Government have re-
cently formulated an action plan to tackie the
nexalite menace; and

(b) if so, the board features thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI! S. B. CHAVAN): (a) and (b). A meet-
ing was taken by the Home Minister recently
in which the Chief Ministers of Andhra

DECEMBER 2, 1991

Written Answers 56

Pradesh, Madhya Pradesh, Maharashtra,
Bihar and Orissa took part. In the discus-
sions that followed it was inter-alia agreed
thatthe State Governments would prepare
Action Plans incorporating maintenance of
law and order and also development meas-
ures which are necessary to tackle the root
cause of the Naxalité Problem.

Since the naxalite affected regions of
Andhra Pradesh, Madhya Pradesh, Mahar-
ashtra and Orissa are contiguous, it was felt
that steps should be taken to coordinate the
anti-naxalite measures fo these four States.
Towards this end, follow up official level
meetings of the four States have been held
and decisions taken in regard to the coordi-
nation of police action and developmental
and administrative measures.

Adivasis Living in the Thick Forests

*157. SHRI ANANDA RATNA
MAURYA: Will the Minister of WELFARE be
pleased to state:

(a)whetherthe Government have drawn
up any programme fo trace the Adivasis
living in thick forests without any civic facili-
ties;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) No, Sir.

(b) and (c). Do not arise.

Soclo-Economic and Cuttural Ethos of
Tribals

*158. SHRI SUBASH CHANDRA
NAYAK: Will the Minister of WELFARE be
pleased to state the details of action taken/
proposed to be taken by the Government to
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preserve the socio-economic and cultural
ethos of tribals?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): The Governmentof India
have taken a number of steps to preserve
the socio-economic and cultural tribal mu-
seum in the States, organising tribal festi-
vals/Adivasi melas, preparation of documen-
tary films on tribal life and culture, grants/
subsidies to registered voluntary organisa-
tions, institutions and individuals to encour-
age them in promoting and preserving tribal
~art and culture. Polices and plans for the
- development of Scheduled Tribes are for-
mulated, keeping in viewthe socio-economic

- and cultural Ethos of Tribals.

Insurgency In North Eastern States

*159. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government have for-
mulated any regional strategy to combat
insurgency in North-Eastern States;

{b) if so, whether this strategy was
discussed at the meeting of Chief Ministers
held in Delhi on October 3, 1991; and

(c) it so, the broad features thereof?

THE MINISTER OF HOME AFFAIRS
i (SHRIS.B.CHAVAN): (a) and (c). The prob-
* lem of insurgencyfterrorism in the States of
¢ the NE Region is being dealt with by the
¥ concerned State Governments for which all
¢ help and assistance is being provided by the

Central Government. The meeting held under
the Chairmanship of the Chiet Minister of
Assam at Assam Bhavan, New Delhi on
'3.10.1991 and attended by the Chief Minis-
ters of Sikkim and other North Eastern
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States except Nagalanddiscussed, inter alia,
this problem also. The Chief Ministers felt
the co-ordinated an sustained efforts would
be necessary to control and defuse the
problemofinsurgency. They also wereofthe
view that a meeting on this subject may be
convened by the Central Government.

[Translation)

Small and Large Hydel Power Projects
in U.P.

*160. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of POWER
AND NON-CONVENTIONAL ENERGY
SOURCES be pleased to state:

(a) the total number of small and large
hydel power projects already constructed,
under construction and proposed to be
constructed in the hilly districts of Uttar
Pradesh, district-wise; and

(b) the progress made regarding the
projects which are under construction and
which are proposed to be constructed?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAI): (a) The District-wise de-
tails of Small and large Hydro electric proj-
ects already constructed, under construc-
tion and proposed to be constructed in the

- hilly districts of Uttar Pradesh are givenin the

attached Statement-|

(b) The details of progress made re-
garding small and large Hydro-electric Proj-
ects which are under construction and pro-
posed to be constructed in the hilly districts
of Uttar Pradesh are given in the attached
Statement-II. '
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[English}

Czechoslovakian Ald for Power Proj-
ects

*161. SHRI P.C. THOMAS: Will the
Minister of POWER AND NON-CONVEN-
TIONAL ENERGY SOURCES be pleasedto
state the number of power projects set up in
the country State-wise, with the aid given by
Czechoslovakia?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAI). No power project has
beensst upin Indiawith aidfrom Czechoslo-
vakia.

Grants to Voluntary Organisations in
West Bengal

1582. SHRI HANNAN MOLLAH: Will
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the Minister of WELFARE be pleased to
state:

(a) the voluntary organisations in the
district of Howrah in West Bengal which
have received grants orfinancial assistance
for welfare activities during the last three
years, year-wise;

(b) the amount received by each organi-
sation during the lastthree years, year-wise;

(c) whetherthese organisations submit-
ted all their accounts and report regularly to
the Government; and

(d) if s0, the details thereof?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) to (d). A statement is
attached,
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Cable T.V. Network in the Country

1583. SHRIK.V. THANGKABALU: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the number of cable television net-
works operating in the country;

(b) the number of such projects ap-
proved during 1990-91, State-wise; and

(c)the details of the policy being adopted
by the Government for according approval to
cable television networks in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) to (c). As per the Indian Telegraph Act,
1885 and the Rules made thereunder, no
permission is required to set up a Cable TV
Networks within private premises. The de-
tails of such networks operating in the coun-

- try are, therefore, not available with the Gov-

emment.

Koel Karo Hydel Electric Power Proj-
oct

1584. SHRI -SYED SHAHABUDDIN:
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be

pleased to state:

(a) the latest estimate of the costonthe
implementation of Koel Karo Hydel Electric
Project of Bihar in foreign exchange;

(b) the estimated unit cost of power to,
be generated by this project;

(c) the total investment made in the
project so far by the Union Government and
State Governments; and

(d) the likely date for the completion of
project?

DECEMBER 2, 1991
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THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAI): (a) The project is pro-
posed to be executed indigenously. How-
ever, the foreign exchange component for
import of certain equipment and material is
Rs. 1872.00 lakhs.

(b) The cost of generation per unitworks
out to be 229.27 paise/unit.

(c) N.H.P.C. has spent Rs. 9.64 crores
upto October, 1991 on this project.

(d) The project is likely to be completed
in aperiod of 8 years from November, 1991
i.e. by November, 1999.

Dowry Deaths

1585.SHRI PRAKASH V. PATIL:
SHRI SANAT KUMAR
MANDAL:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of dowry deaths re-
ported from different States and Union
Territories during 1990 and in 1991 upto
September 1991; and

(b) the steps taken to check such
deaths?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMANTARY AFFAIRS
AND_MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) A Statement showing State-
wise and Union Territory-wise number of
cases reported as dowry deaths during
1990 and avallable information upto Sep-
tember, 1991 is enclosed.

(b) The registration, investigation, de-
tection and prevention of crimes Including
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‘those involving dowry deaths Is the respon-

sibility of the State Government /Union Ter-
ritories. However, the Government of india
haveinitiated a number of measurestocheck
such crimes. The Dowry prohibition Act,
1961 was amended in 1984 and 1986 to
make the law more stringent, In addition, the
Indian Panel Code, the Criminal Procedure
Code, 1973 and the Indian Evidence Act,
1872 were amended to deal effectively with
dowry death cases.

A number of schemes are being imple-
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mented by the Government as well as
through women’s voluntary organisations to
make women economically independentand
aware of their rights. Mass media cam-
paigns againstthe social evilof dowry through
the programmes of electronic media are also
being organised.

Introductions have been issued to the
State Governments/Union Territory Admini-
stration to effectively enforce legislations
relating to crimes against women which
include crimes relating to dowry deaths.

STATEMENT
. Statement Showing the number of Cases Registered as ‘Dowry Deaths’ during 1990 and
1991
SLNo State/UT 1990 1991 Remark For
1991 only Fig.
Upto
States:
1. Andhra Pradesh 344 305 Sept.
2. Arunachal Pradesh Nil Nil Aug.
3. Assam 24 9 June
4, Bihar 243 153 Juiy
5. Goa Nil Nil
6. Gujarat 125 49 June
Except May
7. Haryana 126 99 July
8. Himachal Pradesh 21 24 Sept.
9. Jammu & Kashmir 8 6 Aug.
10. Kamnataka 216 170 Sept.
1. Kerala 1" 7 Sept
o 12 Madhya Pradesh 397 245 July
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Sl.No State/UT 1990 1991 . Remark For
1991 only Fig.
Upto :
13. Maharashtra 858 568 °  Sept.
14. Manipur 1 Nil Sept.
15. Meghalaya Nil Nil Aug.
16. Mizoram Nil Nil Sept.
17. Nagaland "~ Nil Nil Aug.
18. Orissa 64 35 July
19. Punjab 103 76 Sept.
20. Rajasthan 166 36 March
21. Sikkim Nil Nil Sept.
22. Tamil Nadu 86 76 Sept.
23. Tripura 5 Nil Sept.
24, Uttar Pradesh 1516 1152 Aug.
25. West Banal 420 329 Aug.
Union Territories:
1. A & N Islands Nil Nil Sept.
2. Chandigarh Nil 2 Sept.
3. Daman & Diu Nil Nil Aug.
4. Dadra & Nagar Haveli * Nil Nil Oct.
5. Delhi 102 103 Sept.
6. Lakshadweep Nil Nil Sept.
7. Pondicherry Nil 4 Oct.

NOTE: The figures are based on monthly crime statistics and may be treated as
provisional.
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Installation of Street Lights in the
Mayur Vihar

1586. SHRIV. SREENIVASAPRASAD:
Will the Minster of POWER AND NON-
COVENTIONAL ENERGEY SOURCES be
pleased to state:

(a) the progress made by the Delhi
Electricity Supply Undertaking in the Instal-
lation of Street lights in the cluster of Group
Housing Societies located in Mayur Vihar,
Extension Phase-, (Noida Road) Delhi; and

(b) the time by which the work is likely to
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAI): (a) and (b). According to
DESU, about 40% of the work of providing
street lighting on the peripheral roads in the
said area is already complete, and the bal-
ance work is scheduled for completion by
the end of March, 1992. The schemes for
electrification/street lighting for individual
Group Housing Colonies are also taken up
by DESU from time to time, as and when
these are sponsored and financed by the
concerned colonising agencies.

[Translation)

Radlo Telephone Exchange Facliities in
Maharashtra

1587. SHRI GOVINDRAO NIKAM: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether 69 radio telephone ex-
changes are proposed to be set up in
‘ Ratnagiri district of Maharashtra;

(b) if so, the names ofthe villages where
such facility would be provided;
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(c) number of villages where this serv-
ice has been started so far; and ‘

(d) the time by which telephone serv-
ices would be started at other places?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.M. RANGAYYA NAIDUV): (a) 5 Number of
Radio Sharing Systems (not 69 Radio Tele-
phone Exchanges) are proposed to be set
up in Ratnagiri district of Maharashtra.

(b) Telephone facility to 75 Villages
Panchayats is planned to be provided from
the above Radio Sharing System. The names
of the villages are to be decided depending
on technical feasibility.

(c) Nil.
(d) Progressively upto March, 1993.
[English}

S.T.D. Facliities in Towns of Maharash-
tra

1588. SHRI ASHOK ANANDRAO
DESHMUKH: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government have any
proposal to provide STD facility to some
towns in Maharashtra during the financial
year 1991-92;

(b) if so, the names of the towns se-
lected therefor; and

(c) the towns in other States which are
likely to be provided STD facilities inthe Year
1991-92?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS ( SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.
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(b) From 1.4.91 tilldate, STDfacility has
already been extended to Navapur,
Badnapur, Patas, Velyachipeth, Nagothane,
Bhuinj & Buldana.

itis proposed to provided STD facility at
the following 22 more stations in Maharash-
tra during the remaining part of the financial

year 91-92.

Shirwal, Murtizapur, Chalisgaon,
Savada, Gokulshirgaon, Virar, Umred, Ka-
tol, Kinwat, Igatpuri, Trimbak, Bhor, Hingoli,
Pen, Wada, Jintur, Pandharpur, Dahanu,
Palghar, Murbad, Karjat, phiplun.

(c) A Statement is attached.
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Acknowledgement of Letters

1589. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of letters received by the
Government from public during July to Sep-
tember, 1991;

(b) the number out of them acknowl-
edged and replied finally;

(c) the reasons for not acknowledging/
replying the remaining letters; and

(d) the number of letter still pending
action and the steps taken to expedite the
action thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) 9909

(b) Out of the numbers indicated in (a)
above final replies were sent in 6909 cases
and acknowledgementissued in 2447 cases.

(c) Some of the letters have been
forwarded to the field units for acknowledge-
ment and final reply direct. In cases where
a final reply is to be sent by the Telecom
Commission the reports/information have
been called for from the field units.

(d) 3000. These cases are being pur-
sued vigorously for giving a final reply.

Fire in Jhuggl Cluster of Govindpuri

1590. SHRIJEEWAN SHRMA: Will the
Minister of HOME AFFARIS be pleased to
state:

(a) whether the causes of the fire in
Govindpuri Jhuggl cluster has since been
established;
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(b) if so, the details thereof; and
(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (c). The opinion of the ex-
perts of Central Forensic Science Labora-
tory (CFSL), who visited the site, is awaited.

Telecom Development of Jajpur Sub-Di-
vision in Cuttack

1591. SHRIANADICHARAN DAS: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Government brought
outacomprehensive planfor telecomdevel-
opment of Jajpur sub-Division in Cuttack
District with regard to (i) installon T-43 Trunk
Boar at Jajpur, (i) Extend STD facility to
Jajpur and (i) provide 137 long distance
telephones in villages besides conversion of
Manual and Automatic Exchanges into elec-
tronic exchanges;

(b) if so, progress made so far, the
reasons for the delay and target date of
completion of the work;

(c) the steps taken to secure the re-
quired land for Japur Telephone Exchange
and to provide a DET Office at the Sub-Divi-
sional Headquarters; and

(d)the action taken/proposedtobetaken
to cause a proper telecom development?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) and (b). (1)
Yes, Sir, one T-43 Trunk Board and the STD
facility is planned to be commissioned at
Jajpur by March, 92 .
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(i)  As regards provision of long
distance telephone connections and con-
version of Manual and Automatic exchange
into Electronic exchanges, the information is
being collected and will be placed on the
Table of the House.

(c) Government or Orissa has agreed to
allot a piece of land measuring 2.15 acres for
housing telephone exchange at Jajpur.

At present the post of DET is not justi-
fied for Jajpur. However an Asstt. Engineer
has been posted at Jajpur.

(d) It is plunned to convert all the
exchanges into electronic exchanges and
open public telephones to all the quarters of
Gram Panchayat progressively.

Pib Office at Aurangabad

1592. SHRI RAM NAIK: Wil the Minis-
ter of INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whetherthere is a demand for estab-
lishing a new office of the Press information
Bureau at Aurangabad in Maharashtra;

(b) it so, whether the Government have
examined the proposal and arrived at a
decision; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRWA VYAS): (a)
Yes, Sir.

(b) and (c). The opening of new PIB
offices depends on the size of the 8th plan
and availability of financial resources.

DECEMBER 2, 1991
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Expansion of Telecom facllities in Hilly
Areas

1593. SHRI VIJAY NAVAL PATIL: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether any comprehensive plan
has been formulated for the expansion of
telecommunication facilities in inaccessible
hilly and dessert areas;

(b) if so, the details thereof; and

(c) the progress made of proposedtobe
made in this regard?

THE DEPUTY MINISTER IN THE
MINISIRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) Government has made a plan to
provide telephone facility to all Panchayat
villagesincludinginaccessible hilly and desert
areas in the country. 12,000 such villages
have been planned to be provided with tele-
phone facility during 1991-92.

{c) Out of total of 2, 28, 920 village
panchayats, 47,167 havebeen provided with
telephone facility as on 31.10.1991. The re-
maining village panchayats have been
planned to be provided with telephone tacil-
ity by 31st March, 1995.

[Translation]

Assistance to SCs/STs Candidates for
competitive Examination

1594. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of WELFARE be pleased
to refer to the reply given to Unstarred
Question No. 4411 on August 26, 1991 and
state:

(a) whether the requisite Information
has been collected; and
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(b) if so, the details thereof?
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SITARAM KESRI): (a) and (b). The Informa-
tion is given as under:-

THE MINISTER OF WELFARE (SHRI
Year Year-wise No. of cand- No. of candi-
amount dates tra- dates finally
released ined for civ- selected in
for differ il services civil services
ent exams. Exam. examination
(Rs. in lakhs)
1987-88 51.31 528 44
1988-89 68.38 574 48
1989-90 62.76 562 46
Total 182.45 1664 138
[English} scheduled castes and Scheduledtribes (Pre-

Report of the Working Groups on De-
velopment and Welfare of SCs

1595. SHRISANATKUMAR MANDAL :
Will the Minitser of WELFARE be pleased to
state:

(a) whether the Government have stud-
ied the report submitted by the Working
Group of development and weltare of Sched-
uled Castes to the steering group of the
Planning Commission according to which
there existed a link between rape and eco-
nomic dependence of a Scheduled Caste
family on the land-lord in th rural areas; and

(b) it so, whether the Government pro-
pose to eradicate this evil and protect the
economic vulnerability of social oppression
of Scheduled Caste women?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI : () Yes, Sir.

(b) Provision have been made in the

vention of Atrocities) Act, 1989 to protect the
Scheduled Castes against atrocities. Sev-
eral development programmes are beingim-
plemented fo the social, educational and
economic uplift of Scheduled Castes.

Monitoring the Work by C.B.I.

1596. SHRI ARJUN SINGH YADAV:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Government have in-
structed the C.B.1. to monitor the working of
the Ministry of Communications; and

(b) if so, the details thereof and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) and (b). The
activities of all the Ministries/Departments of
Government of India are Subject to the sur-
veillance of and investigation by the Central
Bureau of Investigation. The CBI investi-
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gates into and registers cases of malprac-
tices and disciplinary proceedings against
officials are initiated when the charges are
Primafacie established. However, the Deptt.
of Telecom. have proposed to the CBI to
create special cells to investigate cases of

malpractices leadingto leakage of telephone
revenue.

Embezziement in Postal Services in
Himachal Pradesh

1597. SHRI LOKANATH CH-
OUDHURY: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether some officers of the Postal
Services in the Himachal Circle have been
suspended recently after alleged embezzle-
ment of about Rupees Twenty-five Lakhs;

(b) whether an enquiry was ordered into
this and the report has been recsived;

(c) if so, the details thereof;

(d) thefurther actiontaken Inthe matter;
and

(e) the step taken to prevent such em-
bezzlements in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) Yes, Sir.

(c) it would not be advisable to give the
particulars as investigations are going on
-against the main culprit by the CBI.

(d) Necessary disciplinary actionis being
taken against all those who are responsible
forthe commission of and contributingtothe
fraud.

(e) Steps have been taken to Improve
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the supervision of the higher managementin
the working of the smaller P.Os with huge
cash collections. Measures are taken to
improve the monitoring system to ensure
proper accounting of the funds collected.

Expansion of Relay Centres of Door-
darshan In Maharashtra

1598. SHRI DHARMANNA MON-
DAYYA SADUL: Will the Minister of INFOR-
MATION AND BROADCASTING bepleased
to state:

(a) whether the Govemment propose to
provide expansion of relay centres of Door-
darshan in Maharashtra especially in West-
em Maharashtra during the year 1991-92 &
1992-93; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) and (b). Yes, Sir. It is proposed to aug-
ment TV service in Maharashtra by estab-
lishment of TV transmitters at Khamgaon,
Hinganghat, Akot, Akluj, Kankauli,
Hathikhamba and Jaigaon, subject to actual
availability of resourcas and inter-se priori-
tles.

Upgradation of Post Offices of Gujarat

1599. KUMARIDIPIKA CHIKHLIA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of post offices In Gujarat
State at present;

(b) whether the Government upgraded
some of the post offices during the Seventh
Five Year Plan; and

(c)if so, the detailsthereof particularly in
Vadodara District? -
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THE DEPUTUY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
'P.V. RANGAYYA NAIDU): (a) The total
number of post offices of Gujarat is 8818 as
on 30.9.91.

(b) and (c). During the Seventh Five
Year Planonly one extradepartmentalbranch
post office namely Bhestan extra depart-
mental branch post office was upgraded in
Surat district of Vadodara Postal Region.

Backlog of Vacancles Reserved for
SCs/STs

1600. SHRI KRISHAN DUTT SUL-
TANPURI: Will the Minister of WELFARE be
pleased to state:

(a) the backlog of vacancies of posts
reserved for scheduled Castes and Sched-
uled Tribes candidates, both in the category
of officers and other categories, in the Minis-
try of Welfare, in the beginning of this year;

(b) the progress made in fillirg up these

reserved posts during the last three months;
and

(c) the time by which the remaining
teserved posts are expected to be filled up?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) to (c). The number of
vacant posts in the Ministry is reported to the
Department of Personnel & Training from
time to time. The posts are filled up underthe
Central Staffing Scheme or the Central
Secretariat Services Scheme by Department
of Personnel and Training who also monitor
thefulfilment of reservation quota for Sched-
uled Castes/Scheduled Tribes in respect of
such posts. There are only a few posts for
which recruitment is made directly by the
Ministry of Welfare, There is no backing in

raspect of such posts in the Ministry of
Weltare.
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Target Achievement of Post and
Telegraph Office in Kerala

1601. SHRITHAYILJOHN ANJALOSE:

Will the Minister of COMMUNICATIONS be -

pleased to state:

(a) the target fixed for setting up of post
and telegraph offices in Alleppey and Pa-
thapamthitta districts in Kerala during 1990-
91;

(b) whether the targets have been
achieved;

(c) if not, the reasons therefor; and

(d) the number of post and telegraph
offices proposed to be set up during 1991-
927

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) and (b). A
target of opening 50 extra-departmental
branch postal offices was fixed for Kerala
Postal circle during 1990-91 which has been
achieved. No seperate target in this respect
for opening of Post Offices and telegraph
offices was fixed for these two districts dur-
ing 1990-91. However, two  extra-depart-
mental branch post offices in Alleppey and 8
in Pathanamathitta district were opened
during the year.

(c) The question does .not arise in view
of (a) and (b) above.

(d) Atargetforopening 55 extra-depart-
mental branch post offices has beenfixed for
Kerala Post Circle during the year 1991-92.
This includes atarget of opening 5 extra-de-
partmental branch post offices for La-
kshadweep Union territory. k is further pro-
posed to open 4 extra departmental branch
post offices at Pathanamathitta and 2 in
Alleppey district during 1991-92 subject to
justification and within the overalltarget fixed
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in this respect for Kerala postal Circle. There
is, however, no proposal to open telegraph
offices in Alleppey and Pathanamthitta dis-
tricts during 1991-92.

Blogas Plants in Maharashtra

1602. SHRI B. DEVARAJAN: Will the
Minister of POWER AND NON-CONEN-
TIONAL ENERGY SOURCES be pleased
to state:

(a)the number ofbiogas plants installed
in operation in the country, State-wise;

{b) whether any major improvements in
design and technology have been effected
during the last three years;

{c) the quantum of fuelwood saved
annually due to these biogas plant; and

(d) the action the Government propose
to take to increase the number of biogas
plants in the country?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALPA NATH RAIl): (a) State-wise informa-
tion of the number of family type biogas
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plants installed during the period 1981-82to
1990-91 under the Central Sector Scheme
‘National Project for Biogas Development' is
given in the attached Statement. The opera-
tion of biogas plants is the responsibility of
individual owners and depends upon a
number of factors, such as availability of
cattle dung and water, climate.

(b) Yes, Sir. Two new designs of biogas
plants, one for processing of vegetable waste
and green biomass and another for use of
enriched digested slurry for coating of seeds
for increasing production, have been devel-
oped during the last three years.

(c) It is estimated that biogas plants
installed so far in the country are producing
fuei-gas, equivalent of about 50 lakh tonnes
of firewood annually.

(d) Government has already taken
action to increase the number of biogas
plants in the country. The National Project
for Biogas Development envisage atargetof
setting up of 1.47 iakh biogas plants during

. 1991-82 and provides for a number of finan-

cial and other incentives including Central
subsides, turn-key job fee, repair and main-
tenance charges, technical and training
support, and publicity and extension.

STATEMENT

State-Wise total number of family size Biogas Plants set up during 1981-82 to 1990-91
under National Project on Biogas Development

SINo.  State/Union Territories Total No. of Plants
setup.

1. Andhra Pradesh 97905

2. Arunachal Pradesh 52

3. Assam 9748

4, Bihar 62866
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SI.No. State/Union Territories Total No. of Plants
setup.
6. Gujarat 119445
7. Haryana 20077
8. Himachal Pradesh 24490
9. Jammu & Kashmir 893
10. Karnataka 72554
11. Kerala 271171
12, Madhya Pradesh 40969
13. Maharashtra 421046
14. Manipur 416
15. Meghalaya 219
16. Mizoram rak
17. Nagaland 124
18. Orissa 61429
19. Punjab 17195
20. Rajasthan 38382
21, Sikkim 539
2. Tamil Nadu 137079
23. Tripura 164
24, Uttar Pradesh 197869
25. West Bengal 49176
26. Andaman & Nicobar 98

27. Chandigarh 78
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Sl.No. State/Union Territories Total No. of Plants
setup.

28. Dadra & Nagar Haveli 143

29. Delhi 600

30. Pondicherry 472

Grand Total 14,03,574

High Power Transmitters in Various
Districts in Orissa

1603. SHRI K. PRADHANI: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether any efforts have been made
by the the government to upgrade the TV
transmitters at Sambalpur and Rourkela and
set up more Low Power Transmitters in
Gunupur, Malkangiri, Laxmipur, Nowar-
angpur, Sunabeda and Umerkote in Koraput
districts of Orissa;

(b) if so, the details thereof ; and

(c) the time by when these are likely to
be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) to (c). TV coverage in Koraput district is
expected to improve consequent upon the
operationalisation of the high power trans-
mitter (10KW) installed at Bhawanipatna.
Besides, a low power TV transmitter is
envisaged to be set up at Malkangiri In
Koraput district subject to the availability of
resources for the purpose. There is, how-
ever, no approved scheme, atpresent, to up-
grade the existing TV transmitters at Sam-
balpur and Rourkela.

Electrified villages In Madhya Pradesh

1604. KUMARI VIMLA VERMA: Will
the Minister of POWER AND NON-CON-
VENTIONAL ENERGY SOURCES be
pleased to state:

(a) the number of villages electrified
during the 7th Plan Period and in 1990-91 in
Madhya Pradesh; and

(b) the number of villages which are
proposed to be electrified during the current
financial year?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAI): (a) As per available infor-
mation , 19, 552 villages were electrified
during the 7th Plan Period in Madhya
Pradesh. The Madhya Pradesh Electricity
Board has reported electrification of 2980
villages in the State during 1990-91.

(b) During the curmrent financial year,
1,620 villages are proposed to be electrified
in the Madhya Pradesh.

Age of Girls for Marriage
1605. SHRI ARJUN CHARAN SETHI:

Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether any survey has been con-
ducted regarding the marriage age of girlsin
the country; and

(b) if so the name of the State in which
it is highest, and details thereof in rural as
well as Urban areas separately in the coun-
try ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M.M.JACOBY): (a) During Census opera-
tions information has been elicited from all
even-married women about the age at mar-
riage.

(b) According to the 1981 Census, the
mean age at marriage was the highest in
Mizoram and Nagaland States being 20.2
years for currently married women. In
Mizoram the mean age at marriage was 20. 1
years in rural areas and 20.5 years it_\ urban
areas. In Nagaland, the mean age at mar-
riage was 20.4 years in rural areas and 19.2
years in urban areas. 1991 census results
ate yet to be tabulated.

Creation of Separate Body for problems
of Newspaper Industry

1606. SHRIPARASRAMBHARDWAJJ:
Will the Minister of INFOMRATION AND
BROADCASTING be pleased to state:

(a) whether there is any proposal under
the consideration of the Government for
creation of separate body to go into the
problems of the newspaper industry and
help them restore their position; and

(b) i 50, the details thereof?
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THE DEPUTY MINISTER IN THE MIN-

- ISTRY OF INFORMATION AND BROAD-

CASTING (KUMARI GIRWA VYAS): (a) No
such proposalis under consideration of Gov-
ernment.

(b) Does not arise.
Selzure of Arms on the Border

1607. SHRIMATI VASLINDHARA
RAJE: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there has beet any seizure
of arms on the Indo-Pak borderin Rajasthan
during the last six months;

(b) if so, the details thereof, 1ate-wise
and area-wise; and ’

(c) the action taken by the Government
to check such illegal arms?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M.M.JACOB): (a) Yes, Madam.

(b) The details of arms seized, date-
wise and area-wise during the last 6 months
are given in the Statement attached.

{c) With a view to preventing smug-
gling, border forces have been strength-
ened, both in force and in equipment and
weaponry. Border fencing and flood-lighting
is being done in specified areas. The intelli-
gence set up of the border forces has also
been geared up and further strengthened
for keeping close surveillance on the border.
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New Scheme for STs Artisans

1608. SHRI R. SURENDER REDDY:
Will the Minister of WELFARE be pleased to
state:

(a) whetherthe Government propose to
take up 1500 blocks for tribal desert and
backward areas for an intensive Public Dis-
tribution System under which every village
of these blocks would have at least 1 fair

price shop;

(b) whether this proposal was discussed
at the conference of State Secretaries
incharge of Scheduled Tribes welfare;

(c) if so, whether the Government are
also formulating a new scheme for sched-
uled tribes artisans; and

(d) if so, the time by which these recom-
mendations will be implemented by the
Government and to what extent the village
PDS have so far been revamped?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) About 1700 Blocks
have been identified by the States/UTsinthe
Integrated Tribal Development Programmes
(ITDP), Desert Development Programmes
(DDP), the Dought Prone Area Programme
and Certain Designated Hill Areas for spe-
cial focus for strengthening of the Public
Distribution System in these areas.

(o) No, Sir.

(c) Thereis no specificschemeof P.D.S.
meant exolusively for the tribal artisans.

(d) Does not arise.

Empicyment to Handicapped Persons
in Postal and Telecom Departments

1609. SHRI D.D. KHANORIA: Will the
Ministerof COMMUNICATIONS bepleased
fo state:
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(a) whethek there is any scheme for
providing employment to handicapped per-
sons on priority basis mthepostsandtele-
communications departments;

(b) if o, the names of such posts where
handicapped persons are appointed; and

(c) the total number of handicapped
employees in posts and telecommunications
departments in Himachal Pradesh as at
present?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) No, Sir.

(b) Does not arise.
(c) 48.

Bulldinge for Telephone Exchanges in
Kerala

1610. SHRIKODIKKUNNIL SURESH:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Government have any
plan for expansion and development of
Punalur and Adoor Telephone exchanges;

(b) if 30, the details thereof;

(c) whether the Government propose
to construct new buildings for Adoor and
Punalur Telephone Exchanges;

(d) if so, the amount proposed to be
allocated for construction of above build-

ings; and

(o) thetime by which the work is likely to
be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Please.
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Punalur - 2.§. K L Main Allot-
ted

® i

il. Adoor-2.0 KL Main Allotted.
(c) Yes,Please.
(d) Rs. 1.5 Crores each.

Punalur Target date for com-
pletion of building June 1993.

@

(i) No land available for Adoor at
present. Building will take
about 3 years after allotment/
procurement of land.

Deposits In Postal Savings Accounts in
Goa

1611. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the total amount of deposits lying in
the postal savings accounts in Goa as on
March 31, 1991, and

(b) the corresponding figuresinthe years
1988-89 and 1989-90 year - wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Sir, the total
number of deposits lying in the Postal Sav-
ings accounts in Goa as on March 31, 1991
: in Rs. 23,15,39,258/- (Rs. Twenty three
crores fifteen lakhs thirty nine thousand two
hundred fifty eight).

(b) The corresponding figures for the
above inthe years 1988-89 and 1989-90 are
as below.

i) 1988-89

Rs. 19,26,07,660/-
(Rupees Nineteen crores
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twenty six lakhs seven
thousand six hundred

sixty).
ii) 1989-90

Rs. 20,09,62,356/-
(Rupees Twenty crores
nine lakhs sixty two thou-
sand three hundred fifty
six).

[Translation)

Proposal to Open Doordarshan Kendra
in Etah District, U.P.

1612. SHRI SURESHANAND SWAMI:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government propose to
open a Doordarshan Kendra in Etah district
of Uttar Pradesh;

(b) if so, the details thereof; and
(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a)to (c). As parts of Etah district receive TV
service from the high power (10KW) TV
transmitterfunctioning at Agraand that some
parts will also get TV service from the high
power (10KW) TV transmitter under imple-
mentation at Bareilly, there is no proposal at
present to set up TV transmitter in the dis-
trict. Further expansion of TV service in the
district would depend on future availability of
resources for the purpose.

Villages Electrified in Ghazipur, U.P.

1613. SHRI VISHWANATH SHASTRI:
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be
pleased to state:
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(a) the number of villages electrified in
Ghazipur district of Uttar Pradesh so far;

(b) the number of Harijan colonies in
these electrified villages;

(c) whether there is any scheme to
electrify more villages of Ghazipur district in
1991-92; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAI): (a) to (d). As reported by
Uttar Pradesh State Electricity Board, all
inhabited villages, including 721 Harijan
Bastis, in the Ghazipur district of Uttar
Pradesh have been electrified by October,
1991.

Disappearance of Fishermen off
Rameshwaram Coast

1614. SHRI ARVIND TRIVED!: Willthe
Minister of HOME ARRAIRS be pleased to
state:

(a) whether some fishermen are miss-
ing offthe coast of Rameshwaram during the
month of September, 1991; and

(b) if so, the steps being taken by the
Government to trace them?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) and (b). The information is
being collected and will be laid on the Table
of the House.
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Representation from Bombay Tele-
phone Users’ Association

1615. SHRI RAM KAPSE: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whetherthe Union Government have
received any representation from Bombay
Telephone Users’ Association, Bombay;

(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) The Association has requested for
the representation of Consumers’ Organisa-
tions on the Committee set up by the Depart-
ment for reviewof the Indian Telegraphy Act.

(c) Full-time representation of such
organisations on this Committee is not con-
sidered necessary as the Committee can
always invite the opinion/suggestion from
eminent people/organisations for consid-
eration.

International Conference on Ageing

1616. SHRI ANNA JOSHI: Will the
Minister of WELFARE be pleased to state:

(a) whether the International Confer-
ence on Ageing will be holding its world
convention in India;

(b) if so, whether the Government of
India propose to undertake special pro-
gramme for the welfare of the Aged; and

(c) the details of the proposed help by



117 Written Answers

Government of Indiato International Confer-
ence on Ageing?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) The Indian Federa-
tion on Ageing has proposed to hold a Global
Conference on the ' Changing Status and
Emerging Roles of Elderly in the 21st Cen-
tury from 30th September 1992t0 2 October,
1992.

(b) Government of India is assisting
some voluntary organisations for the welfare
of the aged.

(c) A grant of Rs. 1 lakh has been
sanctioned for organising the Conference.

Pending Pension Case of Freedom
Fighters
1617.  SHRI K.P. UNNIKRISHNAN:
SHRI SOBHANADREES-
WARA RAO VADDE:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of freedom fighters who
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have sought Central Government pension,
State-wise;

(b) the number of claims rejected and
the number of claims accepted after verifica-
tion and claims of Freedom fighters pending
as on September 30, 1991, State-wise;

(c) the reasons for inordinate delay in
disposing of the claims of the freedom fight-
ers; and

(d) the steps Government propose to
take to dispose of pending claims and the
likely date thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) and (b). A tabular statement is
attached.

(c) and (d). All the claims for freedom
fighter pension received under the Swatan-
tra Sainik Samman Pension Scheme, before
the prescribed date i.e. 31.3.82, have been
disposed of. The pending claims relate to
applications received recently. Efforts are
made to dispose them of at the earliest.
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Agreement Regarding Shares from
Power Project

1618. SHRI GIRDHARI LAL BHAR-
GAVA: Wil the Minister of POWER AND
NON-CONVENTIONAL ENERGY
SOURCES be pleased to state:

(a) whether the Government of Punjab
is pressurising the Government of Rajast-
han to rescind the agreement of 1984 re-
garding the share of Rajasthan in the power
projects located in Punjab; and

(b) if so, the steps being taken by the
Union Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH PAI): (a) The Government of
Punjab have requested that the Agreement
reached on 10th May, 1984 between the
States of Haryana, Rajasthan and Punjab
regarding a Reference to be made to the
Supreme Court to determine whether Har-
yana and Rajasthan have a share in the
power generated from certain hydro-electric
projects in Punjab be examined afresh by
Government of India. The Government of
Rajasthan have responded to the proposal
of Government of Punjab by reiterating their
request for the implementation of the Inter-
State Agreement of 10th May, 1984.

(b) The matter is under consideration.
[English)

Legislation to Regulate Lotterles

1619. SHRISHRAVANKUMARPATEL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any legislation has been
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enacted or is proposed to be brought before
parliament to regulate lotteries under the
Central or State Government to check the
conversion of ‘black money’ into ‘white
money’ through lotteries; and

(b) if no, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOBY): (a) and (b). No legislation has been
enacted by the Union Government to regu-
late lotteries covered under entry 40 of the
Union List in the Seventh Schedule to the
Constitution of India. Private lotteries com-
ing under entry 34 of the State List in the
Seventh Schedule to the Constitution are
permitted only by the State governments
according to their law and regulations.

The Central Government have Issued
detailed guidelines for the conduct of the
state lotteries and lotteries permitted by the
State governments.

[Translation)

Foreign Tours by Ministers

1620. SHRI MOHAN SINGH:
SHRI SANAT KUMAR MAN-

DAL:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the news-item
captioned “Government of India goes on a
holiday" appearing in the Indian Express on
October 17, 1991;

(b) if so, the total expenditure incurred in
termsofforeign exchange onthe visits abroad
by the various Ministers separately and their
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personal staff after the 1st Session of 10th
Lok Sabha; and

(c) the name of the countries and the
purpose of their visits?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) The news-item has been seen.

(b) and (c). The information is being
collected and will be laid on the Table of the
House.

{English}
Increase in Domestic Fuel

1621. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of
POWER AND NON-CONVENTIONAL
ENERGY SOURCES be pleased to state
the steps being taken by the Government for
increasing the domestic production of fuel
both conventional and non-conventional?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALPNATH RAI): Government has taken
number of steps for increasing the domestic
production of conventional and non-conven-
tional fuels. For harnessing of non-conven-
tional energy sources with a viewto increase
availability and conservation of fuel, research
and development, demonstration and dis-
semination efforts are ongoing in the areas
of Solar Energy, Biomass, Biogas, Improved
Chulhas etc. Under the disemination pro-
grammes 107.30 lakh Impvoed Chulhas,
14.53 lakh biogas plants, 1.99 lakh solar
cookers and 0.20 lakh different types of
Solar Thermal Systems have been installed
throughout the country.

For increasing green cover and produc-
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tion of woodfuel Government has taken up a
programme on afforestation under the 20
Point Programme and during the Seventh
Five Year Plan period alone afforestation
over 8.8 miilion hectares has been carried
out. R&D efforts are also underway to maxi-
mise productivity of fuelwood species per
unit area per unit time aiming at developing
apackage of practice for potential fast grow-
Ing fuelwood species suitable for plantation
under agiven setof agro-climatic conditions.

In order to meet the domestic fuel re-
quirement, Government has started a mis-
sion to set up 1000 Special Smokeless Fuel
units/ briquetting plants based on coal at the
rate of 2 per District. Coal linkage for these
units would be provided by the coal compa-
nies. 100 coal dumps are also proposed to
be set up in different parts of the country for
increasing total availability to domestic and
small consumers.

Efforts are being made to increase the
indigenous production of crude oil to around
47 million tonnes per annum by the year
1996-97 as against the current production of
around 33 million tonnes per annum. It is
also proposed to increase the production of
natural gas to around 83 miliion cu.mtrs. per
day by the year 1996-97 as against the
current production of about 49 million cu.mtrs

per day.
[Translation]

Free Advertisements for Handicrafts
through Government Medla

1622. SHRIKASHIRAM RANA: Willthe
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: i

(a) whether the Government propose to
provide free advertissment through Govemn-
ment media like Doordarshan for items pro-
duced by handicraft artisans and small scale
industries;
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) to (c). No, Sir. However, as per the
Government's policy, small scale industries
are given the benefit of 15% discount in the
advertisement rates if they book their adver-
tisements directly with Doordarshan and not
through advertising agencies. 1t is also the
Doordarshan's policy to give preferential
bookings in favour of small scale iqdustries.

News-ltem Captioned ‘Bangladesh’
Nagrlkon Ko Lekar Suraksha Bal,
Railway Police Main Tanav’

1623. SHRI RAM BADAN: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether attention of the Govern-
ment has been drawn to the news item
captioned ‘Bangladeshi Nagrikon Ko Lekar
Suraksha Bal, Railway Police Main Tanav’
appearing in Hindidaily Dainik Jagaran dated
November 3, 1991;

(b) if so, the action being taken by the
Government against the forcible deportation
of non-Indians through ‘Samjhouta Express;
and ’

(c) the procedure being adopted by the
Government for the screening of passen-
gers coming from Pakistan to India in
‘Samjhouta Express'?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) Yes, Sir.

(b) The Government's concern and
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objection regarding pushing into India of
non-Indians has been conveyed suitably to
the Gowt. of Pakistan.

(c) Under the law relating to foreigners,
only foreigners having valid travel docu-
ments, including Indian visas, are allowed to
come to India from Pakistan in ‘Samjhouta
Express’. Those who do not have valid travel
documents are refused entry. Instructions
have been issued to the concerned agen-
cies to effactively take action against illegal
entrants immediately upon detection at the
border. '

[English}

Cultural Invasion by Cable TV and
Satellite Broadcast

1624. SHRI PRITHVIRAJ D. CHAVAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether cable TV and 24 hour satel-
lite broadcast beamed from abroad are
causing a cultural invasion in India;

(b) whether there are massive losses in
viewership particularly in Metropolitan ar-
eas;

(c) whether Doordarshan has sponsored
some independant audience research sur-

-veys to ascertain the exact extent of loss of

vlewership; and

(d) if so, the details of the programmes
planned by the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) and (b). No, Sir. There is no discernible
evidencs to this effect.

{c) No, Sir.
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(d) Constant efforts continue to be
made to bring about a qualitative improve-
ment in the programme format of Door-
darshan so as to sustain the interest of its
viewers.

Languages and Dialects in India

1625. SHRI BHOGENDRA JHA: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether specific direction had been
given to the census enumerating officers to
record all the language and dialects as
spoken by various people;

(b) if so, the total number of persons
speaking Maithili language as recorded in
the census for 1951, 1961, 1971 and 1981;

(c) whether any secret directive has ben
issued not to publish the data & enumerated
Maithili, Bhojpuri, Rajasthani and some other
languages; ’

(d) if so, the steps being taken to undo
the same by publishing the data; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) Yes, Sir.

{b) The number of persons who had
returned “Maithili” as their mother-tongue in
1951 and 1961 Censuses inthe country was
97,757 and 4,984,811 respectively. In 1971
and 1981 Censuses separate figures for
*Maithili” have not been published as per-
sons returning "Maithili" as their mother-
tongue have been grouped under "Hindi"
language.

(c) No, Sir.
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(d) Does not arise in view of the reply to
“c" above.

(e) Onthebasis of the linguistic informa-
tion readily available or in the light of the
studies already made, it was decided to
group some mother-tongues under the rele-
vant languages. The grouping so done has
been indicated inthe fly-leafto the published
Census tables giving mother-tongue datafor
the 1971 and 1981 Census. This has been
done wherever the strength of the identifi-
able mother-tongue grouped under the rele-
vant language was 10,000 or more at all
India level. According to this grouping, Maith-
ili, Bhojpuri, Rajasthani and some other
mother-tongues have been grouped under
*Hindi” language.

[Translation)
Preposition of Press Release by PIB

1626. SHRI ARVIND NETAM: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) The languages, besides English in
which the press releases and other press
material are prepared by the Press Informa-
tion Bureau;

(b) whether Press material in Hindi is
prepared several days late; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMAITON AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) The Press Information Bureau headquar-
ters issue Press Releases in English, Hindi
and Urdu. The Regional/Branch Offices is-
sue releases in English and the local lan-
guages.

(b) and (c). No, Sir. PIB normally issues
Press Releases simultaneously, except in



133 Written Answers

thecase of Press releases issued <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>